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SYNOPSIS

Applicant have filed the present Application, inter alia, challenging the
impugned Notice/Order dated 7th August 2025 passed and/or issued by the
Office of the District Magistrate, Birbhum, thereby directed the Applicant to
discontinue the operation of their stone crushing unit and further imposed a
penalty of Rs. 1,50,000/-, in spite of the fact that the applicant have never
operated their unit illegally or in contravention of law. On the contrary, the
Applicant have always carried on their business strictly under valid consents
and permissions duly granted by the competent authoritics. The Impugned
Order has been passed with manifest mala fides and for extranecous
considerations, without any cogent basis or justification. Such an Order not
only violates the principles of natural justice but also amounts to abuse of
administrative power. The Impugned Order has been passed in a wholly
arbitrary and high-handed manner, without affording any opportunity of
hearing to the Applicant which is in complete violation of the principles of
natural justice. While violating the principles of natural justice, the concerned
authorities have impinged upon Applicant’ Fundamental Right enshrined
under Article 19(1)(g) of the Constitution of India as it has snatched its right
to carry on its business. Further, the Office of the District Magistrate does not
have and cannot have any authority to impose or direct payment of any fine
upon the Applicant. The power to levy or enforce such monetary penalties
under the Water (Prevention & Control of Pollution) Act, 1974 and the Air
(Prevention & Control of Pollution) Act, 1981 was expressly withdrawn from the
Office of the District Magistrate pursuant to the Order dated 30th January
2028 issued by the West Bengal Pollution Control Board. Consequently, any
direction for payment of fine issued by the District Magistrate is void ab initio
and liable to be quashed and the impugned order dated 7th August 2025
passed by the Office of the District Magistrate, Birbhum is liable to be set

aside.
Hence the present application.




LIST OF DATES AND EVENTS

TAR02.0007 | The applicant was granted Consent to Bstablish by the West
Bengal Pollution Control Board,

CA811L, 2016 | Notlee dated 281 November 2016 issued by the Office of the
Additional Distriet Maglstrate and Distriet Land & Land
Reforms Officer, Birbhum, to the applicant thereby directing
them to deposit a fine of Rs.1,50,000.

2017 |Applicant  filed  an Application,  bearing  M.A.  No,
158/2017 /8% (“sadd MA”), in O.A, No. 44/2015/EZ, secking
appropriate reliefs Dbefore this Hon’ble Tribunal for
modification of the Order dated 15t November 2016 passed
in Original Application,

11.10.2017 By an Order dated 11th October 2017, the MA as filed by the
applicant  along with the Original Application No.
44/2015/EZ were disposed of, by dirccting the Office of the
District Magistrate to consider the representation of the

Applicant for issuance or renewal of the Consent to Operate.

05.11.2018 Consent to Operate was issued by the West Bengal Pollution
Control Board in favour of the Applicant No. 8, validating the
legality of the business of the Applicant.

30.01.2023 Order passed by the West Bengal Pollution Control Board
thereby the authority earlier delegated to the Office of the
District Magistrate for grant and / or renewal of Consent to
Operate stood expressly withdrawn, thereby centralizing the

power back with the West Bengal Pollution Control Board.

27.02.2023 The Applicant immediately deposited and / or paid an
amount of Rs. 4040/- to the West Bengal Pollution Control
Board for renewal and / or extension of the Consent to
Operate with effect from April 2023 till March 2028,

26.05.2023 By a letter dated 26th May 2023, the Association of Mine
Owners was apprised of an Order dated 30th January 2023
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passed by the West Bengal Pollution Control Board.

30.05.2023

From 30" May 2028, the West Bengal Pollution Control
Board became the sole and competent authority obliged to
issue and / or renews the Consent to Operate in favour of

the Applicant.

04.04.2025

Notice was issued by the Office of the District Magistrate on
4th April 2025, whereby the Applicant were called upon to
submit copies of all permissions / consents / licenses and
relevant documents related to their stone crushing unit

within a stipulated time.

14.05.2025

In response to the Notice dated 4t April 2025, vide its letter
dated 14t May 2025, the Applicant submitted all requisite
and necessary documents in support of their operations

before the Office of the Learned District Magistrate.

24.,11.2025

Applicant submitted an application for issuance / renewal of
the Consent to Operate and the same was duly uploaded on
the official website of the West Bengal Pollution Control
Board.

07.08.2025

Notice/Order of the Office of the District Magistrate,
Birbhum, thereby directed the Applicant to discontinue the

operation of their stone crushing unit and further imposed a

penalty of Rs. 1,50,000/-
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BEFORE THE HON’BLE NATIONAL GRIEEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

(Application under Section 18(1) read with Sections 14 and 15 and
under

Section 18(2) of the National Green Tribunal Act, 2010)
ORIGINAL APPLICATION NO. OF 2026/£ %

IN THE MATTER OF:

M/s Stone India, a Proprietorship
firm, represented by its propriector,
namely Suniti Kumar Pal, having its
place of business at Mouza
Nischintapur, Village Patharchal,
Post Office Harinsingha, Police
Station Md. Bazar, District Birbhum,
Pin 731 132.

........ APPLICANT
VERSUS

1. The State of West Bengal, service
through the Chief Secretary,
Government of West Bengal,
having its office at NABANNA (13th
Floor), 325, Sarat Chatterjee Road,
Shibpur, Howrah 711 102.

Email: secci@wb.gov.in

2. Central Pollution Control Board,

service through its Member




£

Secretary, having its office at
PARIVESH BHAWAN, East Arjun
Nagar, Delhi 110 032,

Tmail; mach,epeb@nic,in

Department  of  Environment,
Government of West Bengal,
service through its Additional Chief
Secretary, having its office at
PRANISAMPAD BHAWAN, Block
(5% Floor), LB-II, Salt Lake, Sector-
I1I, Bidhannagar, Kolkata 700 106.

Email: psecy.env-wh@gov.in

West Bengal Pollution Control
Board, service through its Member
Secretary, having its office at
PARIVESH BHAWAN, 10A, Block
LA, Sector III, Salt Lake City,
Kolkata 700 106.

Email; ms.wbpcb-
wb@bangla.gov.in

The District Magistrate, Birbhum,
Office of the District Magistrate,
Birbhum, having its office at
Administrative Building, Suri Main
Road, Birbhum, West Bengal 731
101.

Email: dm-bir@nic.in




6. Block Development Officer, Md.
Bazar Development Block, having
its office at Block Development
Office, Post Office and Police
Station  Md. Bazar, District
Birbhum, West Bengal 731 101.

Email: bdomdbazan@email.com

RESPONDENTS

........

APPLICATION UNDER SECTION 18(1) READ WITH SECTION 14 AND
15 AND UNDER SECTION 18(2) OF THE NATIONAL GREEN

TRIBUNAL ACT, 2010

To .

The Hon’ble Chairperson and his Companion Members of the Hon’ble
National Green Tribunal, Eastern Zone Bench, Kolkata

The humble application on behalf
of the applicant abovenamed

most respectfully

SHEWETH:

1. The present Application is being filed under Sections 18(1) and
18(2), read with Sections 14 and 15 of the National Green Tribunal
Act, 2010 (“NGT Act’), against the Order dated 07.08.2025 passed
by Respondent No.5 i.e. District Magistrate, Birbhum, West Bengal,
whereby Respondent No.S has, inter alia, directed the Applicant to
not to continue the operations in respect of Applicant’ business of

stone crushing and has also imposed a penalty of Rs. 1,50,000/-




upon it (“Impugned Order”). The Impugned Order .has been passed
in a wholly arbitrary and high-handed manner, without affording
any opportunity of hearing to the Applicant which is in complete
violation of the principles of natural justice. While violating the
principles of natural justice, the Respondent No.5 has impinged
upon Applicant’ Fundamental Right enshrined under Article
19(1)(g) of the Constitution of India as it has snatched its right to
carry on its business. A bare perusal of the aforesaid Impugned
Order makes it evident that the same is ex facie bogus since it inter
alia wrongly puts Applicant under Category-I as it is a matter of

fact and record that Applicant would not fall under Category -I.

PARTIES:

a. The Applicant is a Proprietorship Firm, engaged in the
business of stone crushing operation at Mouza Nischintapur,
Village Patharchal, Post Office Harinsingha, Police Station Md
Bazar, District Birbhum, Pin 731 132. The applicant is
represented by its proprietor, namely Suniti Kumar Pal.

b. Respondent No.1 is State of West Bengal, through the Chief
Secretary, Government of West Bengal.

c. Respondent No.2 is Central Pollution Control Board, through
its Member Secretary.

d. Respondent No.3 is Department of Environment, Government
of West Bengal, through its Additional Chief Secretary.

e. Respondent No.4 is West Bengal Pollution Control Board,
service through its Member Secretary.

Respondent No.5 is the District Magistrate, Birbhum, West
Bengal.

g Respondent No.6 is Block Development Officer, Md. Bazar
Development Block, Birbhum.




3. BRIEF FACTS:
The brief facts leading to the filing of the captioned Application are

as hereunder:

a. The Applicant are carrying on business under the name and
style of M/s. Stone India, and are engaged in the activity of
stone crushing from their unit situated at Village Patharchal,
Post Office Harinsingha, Police Station Md. Bazar, District
Birbhum. The Applicant have been continuously engaged in
the said business for the past thirty years and have at all
times duly complied with and adhered to the rules,
regulations, and statutory requirements governing such
business activities. Copy of the Registration Certificate
necessary for conducting business of stone crushing, which is
valid till 2028, is annexed hereto as ANNEXURE A.

b. Furthermore, the Applicant has been depositing necessary
and appropriate tax and the same have been collected by the
local Gram Panchayat from time to time. In this regard, a
Copy of one of such receipt issued by the local Gram
Panchayat is annexed hereto as ANNEXURE B.

c. The business of the Applicant has at all material times, been
conducted in a fair, transparent, and bona fide manner,
strictly in compliance with the laws for the time being in force.
It is respectfully submitted that no competent authority has
ever raised any dispute, objection or adverse remark with
respect to either the establishment or the continuation of the
Applicant’ business. On the contrary, the Applicant have
consistently ensured lawful operation of their business by

securing and maintaining, from time to time, all requisite




permissions, licenses, approvals, and sanctions from the
appropriate statutory and regulatory authorities. The
Applicant was granted Consent to Establish by the West
Bengal Pollution Control Board way back in the year 2007 and
time to time issued certificate of Consent to Operate. In this
regard, a copy of the Consent to Establish dated 28th
February, 2007 is annexed hereto as ANNEXURE C.

Previously, the Applicant was required to submit applications
for grant and / or renewal of permission to operate and / or
continue their business before the Office of the District
Magistrate, Birbhum i.e. Respondent No.5 herein. The said
Office of the District Magistrate functioned as the delegated
authority of the West Bengal Pollution Control Board i.e.
Respondent No.4 herein, in terms of and under the provisions
of the Water (Prevention and Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981. In
discharge of such delegated authority, the District Magistrate
was duly empowered to issue the requisite certificates and /
or consents from time to time. The Applicant, in faithful
adherence to the said statutory scheme, regularly deposited
the prescribed fees and charges with the Office of the District
Magistrate, Birbhum, towards issuance and / or renewal of
the requisite Consent to Operate. This consistent compliance
on the part of the Applicant further demonstrates their bona
fide intent and continued adherence to statutory and

regulatory obligations governing their business.

In or about November 2016, the Applicant were taken by

surprise upon receipt of a Notice dated 28t November 2016
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issued by the Office of the Additional District Magistrate and
District Land & Land Reforms Officer, Birbhum. The said
Notice placed its reliance on an Order dated 15t November
2016 passed by this Hon’ble Tribunal in Original Application
bearing No. 44/2015/EZ, enclosed therein.

Pursuant thereto, the Applicant were directed to deposit a fine
of Rs. 1,50,000/-. It is respectfully submitted that the
aforesaid demand was raised without affording the Applicant
any prior opportunity of hearing, and merely on the basis of
reliance placed upon the said order, notwithstanding the fact
that the Applicant were not party to the proceedings in O.A.
No. 44/2015/EZ.

The Applicant was unaware of the proceedings bearing
Original Application No. 44/2015/EZ or of any proceedings
pending before this Hon’ble Tribunal in relation thereto. A
bare perusal of the Order dated 15th November 2016 clearly
reveals that the Applicant were neither parties to the said
proceedings nor bound by the directions issued therein. Upon
receipt of the said notice and the consequential demand
purportedly raised on the strength of the said order, the
Applicant promptly challenged the same and inter alia
contended that they do not fall within the ambit or scope of
the said Order, nor could any liability or fine be lawfully
imposed upon them pursuant thereto. In furtherance of their
bona fide and diligent conduct, the Applicant accordingly
preferred an Application, bearing M.A. No. 158/2017/EZ
(‘said MA”), in O.A. No. 44/2015/EZ, seeking appropriate
reliefs before this Hon’ble Tribunal. The applicant craves leave
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from this Hon’ble Tribunal to produce and rely on the said

Miscellaneous Application at the time of hearing, if necessary.

In the said MA, the Applicant had prayed for modification of
the Order dated 15t November 2016, insofar as the Applicant
were concerned. The Applicant further prayed for a
declaration that the Order for payment of fine is not applicable

on the Applicant for the reason mentioned therein.

A bare perusal of the said MA would further bring out that the
Applicant had specifically brought to the notice of this Hon’ble
Tribunal that the concerned authorities had duly accepted the
requisite statutory fees from the Applicant towards renewal of
the Consent to Operate. However, despite receipt and
retention of such payments, the authorities failed and
neglected to issue the renewal in favour of the Applicant. The
said omission, being arbitrary and contrary to the settled
principles of fairness and administrative propriety, was raised

in the said MA.

Pursuant thereto, vide an Order dated 11th October 2017, the
said MA along with the Original Application No. 44/2015/EZ
were disposed of, by directing the Office of the District
Magistrate to consider the representation of the Applicant for
issuance or renewal of the Consent to Operate. A copy of the
said Order dated 11% October 2017 is annexed hereto as

ANNEXURE D.

Thereafter, as required by the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981, a Consent to



Operate was issued by the West Bengal Pollution Control
Board on 5t November, 2018 in favour of the Applicant,
validating the legality of the business of the Applicant. A copy
of the Certificate and/or Consent to Operate dated S5th
November, 2018 is annexed hereto as ANNEXURE E.

A bare perusal of the aforesaid Consent to Operate makes it
clear that the West Bengal Pollution Control Board itself duly
recognized and acknowledged the legality, validity, and bona
fide operation of the Applicant’ business. It is therefore evident
that at no point of time was there any violation, irregularity, or
infraction of the statutory provisions attributable to the
Applicant in the course of their business activities. The said
Consent to Operate, having been validly issued, remained
operative for the period commencing from April 2019 and
continued until March 2023, thereby fortifying the Applicant’
compliance with all regulatory requirements during the

relevant period.

Upon expiry of the aforesaid Consent to Operate in March
2023, a state of uncertainty arose with respect to the
competent authority, insofar as it was unclear whether
Respondent No.2 or Respondent No.5 was vested with
jurisdiction to issue or renew the Consent to Operate. In view
thereof, due to lack of clarity as to the appropriate body
empowered to process such applications, the Applicant was
effectively left remediless, having nowhere to approach for

renewal of the Consent to Operate during the said period.

Subsequently, by a letter dated 26t May 2023, the

Association of Mine Owners was apprised of an Order dated



a0 January 2098 passed Dy the Weal Benpgl Pollution
Contral Toard, A perusal of the sald Order revealsd that the
anthority  earlier  delogatod (o the  Offics of the District
Maglstrate for grant and / or renswal of Consent (o Ogerits
stood expressly withdrawn, therehy centralizing the power
back with the West Hengal Pollution Control Board, Thig
development clearly substantiates that the garlier Imprasse vis
due o Inter-departmental uncertainty and not on account of
any lapse, omission, or default on the part of the Applicant, A
copy of the sald order along with the covering letier is annexed
hereto as ANNIEXURE I,

A perusal of the aforesald Order would reveal that earlier, the
office of the District Maglstrate was the delegated authority of
the West Bengal Pollution Control Board, having the authority
to exercise all powers of the West Bengal Pollution Control
Board, However, by the aforesald Order, the West Bengal
Pollution Control Board mandated that Consent to Establish
and Consent to Operate of stone crushers shall thereafter be
excluslvely dealt by the West Bengal Pollution Control Board,

After the aforesaid Order was communicated vide the letter
dated 26! May 2023, the Applicant immediately deposited
and / or pald an amount of Re, 4040/~ to the West Bengal
Pollution Control Board for renewal and / or extension of the
Consent to Operate with effect from April 2023 till March
2028, Such payment was made on the instructions of the
West Bengal Pollution Control Board on 30" May 2023. A
copy of the receipt issued in this regard is annexed hereto ng
ANNEXURE G,
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Aveardingly, with eftect from 300 May Q048, he Wenl Hengpl
Mallution Control Roard beonme  the sole and  compesten
anthovity obliged to tssue and / or renews (the Conaent (o
Operate o tavour of the Applicant, 11 1 reapeatfully submited
that the Applicant had  aleeady eomplied with and duly
dinoharged  all  statutory  formalities,  requirements, and
obligations necesnary for sneh renewal, No further act or duty
vemained 1o be performed on the parl of the Appleant in
relation thereto, In faet, the Wenst Dengal Pollution Control
Board, having aocceptad the renewal application along with the
requiaite atatutory fees, was enjoined (o process (he same
and, in the meantime, expronaly advised and / or permitied
the Applicant to continue thelr business operations, The
conduet of the Board In accepting the application and feos
glvesn vise to a legitimate expoectation In favour of the Applicant
that the renewal would be granted In due courss, and
accordingly, no prajudice ought to he caused (o them on
account of adminiatrative delay or omiaslon,

On 12 May 2024, the Hindu published a news article
“Birbhum = a proposed coal mine in West Hengal and the
related  health  hasards” concerning  the Wost  Bengal
Qovernment’s proposed 35,000 crore Deocha Pachaml Conl
Bloek Mining Project at Mohammad Bazar, Birbhum Distrlet,
Weat Bengal ("aald Artlole”). It Is inter alla stated In the sold
Article that the Projeet has been facing proteste relating to
land acquisition and that the Qovernment Intends (o
commence mining operations at the Deocha Pachami Conl
Block, as it in the largest coal block In the country, with
estimated reserves ol approximately 1,198 million tonnes of
coal and 1,400 millon cuble metres of basalt, spread over an
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area of 12.31 sq. km. (approximately 3,400 acres). The said
Article further notes that the Project area comprises around
twelve villages, with a population exceeding 21,000, including

members of Scheduled Castes and Scheduled Tribes.

s. In view of the aforesaid, the Hon’ble NGT, New Delhi Bench,
registered a suo motu case on the basis of the said Article

bearing Original Application No.722/2024/PB.

k7 Thereafter, the aforesaid Original Application was transferred
by the New Delhi Bench of this Hon’ble Tribunal vide its Order
dated 03.07.2024 to the Eastern Bench of the Tribunal and
the case was renumbered as Original Application

No.154/2024 /EZ.

u. On 11th September 2024, this Hon’ble Tribunal constituted a
Fact-Finding Committee comprising the following members: (i)
Senior Scientist, West Bengal Pollution Control Board; (i)
District Magistrate, Birbhum, or his representative not below
the rank of Additional District Magistrate; and (iii) District
Mining Officer, Birbhum, or his representative of senior rank.
The Committee was directed by this Hon’ble Tribunal to
inspect the site in question and submit a comprehensive fact-
finding report in relation to the allegations raised in the

Original Application.

v. Thereafter, a Notice was issued by the Office of the District
Magistrate on 4t April 2025, whereby the Applicant were
called upon to submit copies of all permissions / consents /
licenses and relevant documents related to their stone

crushing unit within a stipulated time.
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In response to the aloresaid Notice dated 4th April 2025, vide
its letter dated 14t May 2025, the Applicant submitted all
requisite and necessary documents in support of their
operations and further informed the authorities that they were
awaiting renewal of the Consent to Operate, which, until its
expiry, remained valid and subsisting. The Applicant
respectfully submitted that they had complied with all
statutory formalities and obligations, and that no lapse or
violation had occurred on their part warranting the issuance
of the closure notice. A copy of the said letter dated 14t May
2025 is annexed hereto as ANNEXURE H.

Without prejudice to the aforesaid, much prior to such Notice
dated 4t April 2025, and in view of the imminent threat of
discontinuation of the Applicant’ business despite no default
on their part, the Applicant by abundant caution, submitted
an application for issuance / renewal of the Consent to
Operate on 24th November 2023. The said application was
duly uploaded on the official website of the West Bengal
Pollution Control Board, and all prescribed procedures and
formalities in connection therewith were scrupulously
complied with by the Applicant. A copy of the application,
which is available on the portal of the West Bengal Pollution
Control Board is annexed hereto as ANNEXURE I.

In view of the appropriate documents being submitted by the
Applicant, and in view of the fact that the amounts were
accepted by the West Bengal Pollution Control Board for
renewal of the Consent to Operate, the authorities were duty

bound and/or obliged to formally renew the Consent to
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Operate or issue a fresh Consent to Operate in terms of the

Applicant’ fresh application dated 24t November 2023.

However, during the pendency of such application for renewal,
Vide the Impugned Order, the Office of the District Magistrate,
Birbhum directed the Applicant to discontinue the operation
of their stone crushing unit and further imposed a penalty of
Rs. 1,50,000/-. A copy of the said Order dated 7% August
2025 issued by the Office of the District Magistrate is annexed
hereto as ANNEXURE J.

aa. Hence, the captioned Applicaﬁon.

GROUNDS:
Being aggrieved, the Applicant has filed the present Application

inter alia on the following grounds, which are in alternative and

without prejudice to each other:

A.

The Impugned Order has been passed in a wholly arbitrary
and high-handed manner, without affording any opportunity
of hearing to the Applicant which is in complete violation of

the principles of natural justice.

While violating the principles of natural justice, the
Respondent No.5 has impinged upon Applicant’ Fundamental

~ Right enshrined under Article 19(1)(g) of the Constitution of

India as it has snatched its right to carry on its business.

A bare perusal of the aforesaid Impugned Order makes it
evident that the same is ex facie bogus since it inter alia

wrobngly puts Applicant under Category-I as it is a matter of
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fact and record that Applicant would not fall under Category -
L.

D. The veracity of the Applicant’ lawful operations and
possession of requisite consents will be evident from the
copies of the Consent to Operate issued by the Respondent
No.5 and West Bengal Pollution Control Board from time to
time, which demonstrates continuous compliance with
statutory and regulatory requirements. The Impugned Order
therefore suffers from a material error of fact and is liable to

be set aside.

E. It appears that an impermissible practice has developed on
the part of the Respondent Nos. 4 and 2, whereby issuance or
renewal of the Consent to Operate is wrongly withheld, whilst
simultaneously issuing directions for the closure of stone
crushing units. Such a course of action is arbitrary,
procedurally irregular and contrary to the principles of natural
justice, as it places the Applicant in an untenable position
despite their bona fide compliance with statutory

requirements.

F. It is of utmost importance to note that the Respondent No.5
did not possess any authority or jurisdiction to issue the
Impugned Order for closure of the Applicant’ unit, as vide
Order dated 30% January 2023 issued by the Respondent
No.4, all powers and functions previously delegated to the
Respondent No. 5 (Office of the District Magistrate) under the
Water (Prevention & Control of Pollution) Act, 1974 and the Air
(Prevention & Control of Pollution) Act, 1981, were expressly

N O.r 4 ithdrawn. Consequently, the Impugned Order suffers from a

D
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fundamental legal infirmity and is therefore null and void ab
initio. The Applicant respectfully submits that any action
taken pursuant to the Impugned Order is consequently
without legal effect and liable to be set aside to prevent

manifest injustice.

It is respectfully submitted that the Impugned Order fails to
cite or refer to any specific statutory provision or legal
authority under which the directions for payment of fine and
closure of the Applicant’ units were purportedly issued. The
absence of any such legal foundation renders the Impugned
Order manifestly arbitrary, procedurally unsustainable and

therefore liable to be set aside.

It is further submitted that the Office of the District
Magistrate neither possesses nor can exercise any authority to
direct the Applicant to discontinue operations in their stone
crushing units, as the statutory powers previously delegated
to the District Magistrate in this regard have, by Order of the
West Bengal Pollution Control Board dated 30tk January
2023, been expressly withdrawn. Any such purported
direction is, therefore, wholly without jurisdiction and

unenforceable in law.

Similarly, the Office of the District Magistrate does not have
and cannot have any authority to impose or direct payment of
any fine upon the Applicant. The power to levy or enforce such
monetary penalties under the Water (Prévention & Control of
Pollution) Act, 1974 and the Air (Prevention & Control of
Pollution) Act, 1981 was expressly withdrawn from the Office of
\ the District Magistrate pursuant to the Order dated 30th
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January 2023 issued by the West Bengal Pollution Control
Board. Consequently, any direction for payment of fine issued
by the District Magistrate is void ab initio and liable to be
quashed.

The Respondent Authorities are estopped from denying the
rights of the Applicant by reason of their own conduct,
inasmuch as they have on one hand accepted consideration
towards renewal of the Consent to Operate, while on the other
hand, unjustifiably withheld such renewal. This amounts to
approbation and reprobation, which is impermissible in law.
The Impugned Order being vitiated by such arbitrary and
contradictory conduct is therefore liable to be quashed and set

aside.

The Applicant have at all times complied with and adhered to
all statutory norms, environmental safeguards and regulatory
requirements prescribed under law. In such circumstances,
the directions contained in the Impugned Order are wholly
unjust, arbitrary, and without jurisdiction, as no violation is

attributable to the Applicant.

The Applicant has never operated their unit illegally or in
contravention of law. On the contrary, the Applicant has
always carried on their business strictly under valid consents
and permissions duly granted by the competent authorities.
The Impugned Order has been passed with manifest mala
fides and for extraneous considerations, without any cogent
basis or justification. Such an Order not only violates the
principles of natural justice but also amounts to abuse of

administrative power.



M. The Office of the District Magistrate seems to have exercised
powers under Section 33A of the Water (Prevention & Control
of Pollution) Act, 1974 and Section 31A of the Air (Prevention
& Control of Pollution) Act, 1981, which cannot be exercised
at all by the said authority. Only the West Bengal Pollution
Control Board has the authority to exercise such powers.

Thus, the Impugned Order deserves to be set aside.

N. The Respondent No.4 i.e. West Bengal Pollution Control Board
has failed to discharge its statutory duty to issue or renew the
requisite Consent to Operate in favour of the Applicant.
Despite having received and appropriated the prescribed
statutory fees and charges from the Applicant, the said
Respondent has arbitrarily withheld such Consent to Operate.
This conduct is not only manifestly unjust and arbitrary but
also equivalent to abdication of its statutory obligations. The
said Respondent, being a public authority, is bound by the
principles of fairness, reasonableness, and transparency
under Article 14 of the Constitution of India, and its failure to
act accordingly renders the Impugned Order unsustainable in

law.

O. Itis pertinent to note that there has never been any allegation,
much less any finding, that the Applicant have violated the
permissible pollution norms, exceeded statutory parameters,
or otherwise acted in breach of environmental regulations. In
the absence of any contravention or violation, there is no
jurisdiction vested in the Respondents to direct closure of the
units or to impose any fine or penalty. Any such action

without demonstrable misconduct on the part of the Applicant
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in ex fucle arbitrary, legal, and violative of the settled lay that

“where there (s no faull, there can he no penalty”,

The Applicant has been subjected to pensl consequences
desplite there being no fault or default on their part, The
Renpondent Authorities, having themselves failed to issue or
renew the Consent to Operate in a timely and lawful manner
cannot now take advantage of their own wrong and proceed to
penalize the Applicant, Such conduct squarely falls vithin the
doctrine that no man can take advantage of his own wrong
which is a settled law by the Hon’ble Supreme Court of India,

The conduct and/or steps taken by the Respondent
Authoritics amount to infringement of the rights of the
Applicant as guaranteed under Articles 14, 19 and 21 of the

Constitution of India.

There are numerous stone crushing units operating in the
same vicinity. The rights of all such units have been infringed
and/or violated by the actions of the Respondent Authorities.
A substantial question relating to the environment has arisen,
i.e., as to whether the Respondent Authorities can withhold
permission and/or Consent to Operate, despite there being no
violation of any environmental norms and despite accepting

the renewal fees,

The Respondent Authorities, especially the West Bengal
Pollution Control Board, are required to be directed to issue or
renew the Consent to Operate in favour of the Applicant, with
effect from April 2023 till such time as this Hon’ble Tribunal
shall deem fit and proper. Till such time such certificate
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and/or consent is issued, no coercive step can be taken by the

Respondent Authorities,

T. There has been a clear abdication of duties by the West
Bengal Pollution Control Board, and failure of discharging the
duties under the Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution) Act, 1981.

The Applicant has not preferred any other application on the self-

same cause of action before any other Court.

The Impugned Order was passed on 7th August 2025 and hence
the cause of action for filing the present Application arose on 7th
August 2025. Thus, the instant application is being filed within the
period of limitation as prescribed under Section 14 of the National
Green Tribunal Act, 2010.

This Hon’ble Tribunal also has the power and jurisdiction to
receive, try and determine the instant application, as the same falls

within the subject matter prescribed under the said Act.

There is no other alternative or efficacious remedy available to the
Applicant and the reliefs, as prayed for herein, if granted, shall do

complete justice to the Applicant.

The records of the present case are lying at the offices of the
Respondent Authorities situated within this Hon'ble Tribunal’s
jurisdiction. Hence, this Hon’ble Tribunal has the territorial

jurisdiction to receive, try and determine the instant Application.
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1O, Thore ta oxtreme urgeney in the matter as by the Impugned Order
dated 70 Avguat 2028, the Office of the District Magistrate has
diveeted the Applivant to diseontinue operation in the units, failing
which it has been threatened that legal action shall be taken
aainat the Applicant, Thua, in the event immediate Interim Orders
are ot paased, the Reapondent Authorities ahall take coercive
meaaures agalnat the Applicant, and in such an event, the
Applicant ahall suffer irvepavable loas, injury and prejudice.

11, The tmpugned Ovder by which the Applicant have been directed to
apply for neceasary conpenta / permission is completely misplaced,
aa the Applicant have already applied for renewal and / or
manance of Consent to Operate, and the same is pending at the
Office of the Weat Bengal Pollution Control Board,

12, The balance of convenience and/or inconvenience is entirely in
favour of the Applicant herein as no prejudice whatsoever would be
caused to the Respondents if reliefs prayed for herein are granted,
whereas grave prejudice and irreparable loss would be caused to
the Applicant on account of huge losses if reliefs prayed for herein

are not so granted,

18, The inatant application is being made bona fide and in the

interesta of justice.

LIMITATION
The Applicant declares that as per the National Green Tribunal Act,
2010, the captioned Application is well within the prescribed period of
limitation. The cause of action arose upon receipt of the Notice / Order
dated 7' August 2025, hence the captioned Application.




PRAYIORH
In view of the aloresaid faets, clreumatances and grounds, i is humbly
prayed that thia Hon'ble Tribunal be pleased 1o
(a)  Set aside the Order datod 7 Auguat 2028 paased by (he Offioe of
the Diatrict Maglatrate, Blrbhum;

(b) Direct the Went Bengal Pollution Control Board (o fasue and/or
renew the Consent to Operate in favour of the Applicant on the
baais of the application dated 24 November 20230,

(¢) Direct the Office of the Diatrlet Maglatrate, Blrbhum to forthwith
withdraw and/or reacind and/or forbear from glving effect and/or
any further effect to the Order dated 7 Auguat 2026;

(d) Restrain the Respondent Authorities from taking any coercive
measures againat the Applicant in any manner whataoever; anc

(e) Pass further and/or other order(s) and/or direction(s) as thia
Hon’ble Tribunal may deem fit and proper.

INTERIM RELIEFS
In view of the aforesaid facts, circumstances and grounds, it is humbly
prayed that pending disposal of the instant Application, thia Hon'ble
Tribunal be pleased to:

(a) Restrain the Respondent Authorities from giving any effect and/or
any further effect to the Order dated 7th Auguat 2025;

(b) Restrain the Respondent Authorities from taking any coercive

measures against the Applicant in any manner whatsoever,
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cither on the basis of the Impugned Order dated 7th August 2025

or otherwisc;

() Grant ex parte ad interim / interim reliefs in terms of the aforesaid

prayers (a) and (b); and

(d) Pass further and/or other order(s) and/or direction(s) as this

Hon’ble Tribunal may deem fit and proper. STONE INDIA ﬂ
P e R

il P e

Proprietor
Kolkata By the applicant
R R
Date: 25,00 0094 Wg/

Advocate
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

(Application under Section 18(1) read with Sections 14 and 15 and

under
Section 18(2) of the National Green Tribunal Act, 2010)

ORIGINAL APPLICATION NO. OF 2025 [E™

IN THE MATTER OF:

M /S STONEINDIA s (L1 o0 it g e g Sty ris APPLICANT
VERSUS
THE STATE OF WEST BENGAL & OTHERS ... RESPONDENTS
VERIFICATION

I, Suniti Kumar Pal, aged about 64, son of Late Direndra Mohan Pal,
residing at Patel Nagar, Post Office Suri, Police Station Md. Bazar,
District Birbhum, Pin 731132, do hereby verify that the contents of
paragraph nos. 1 to 11 are true to my knowledge and the rest are my
respectful submissions before the Hon’ble Tribunal and that I have not
suppressed any material fact.

- STONE INDIA
Identified by __Stw«*zd—_ W | q‘/

W! 4’ ne g‘ '3/ Proprietor

Advocate 7. Deponent
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
(Application under Section 18(1) read with Sections 14 and 15 and under
Section 18(2) of the National Green Tribunal Act, 2010)
ORIGINAL APPLICATION NO. OF 2026 |E*

IN THE MATTER OF:
M/S:8TONE INDIA =4 (s - hr o i T s e APPLICANT

VERSUS
THE STATE OF WEST BENGAL & OTHERS

AFFIDAVIT

I, Suniti Kumar P~l, aged about 64, son of Late Direndra Mohan Pal, residing
at Patel Na.éav.r, Post Office Suri, Police Station Md. Bazar, District Birbhum,
Pin 731132, do hereby so! ‘mnly affirm and state as follows:

1. That I am the applicant herein and as such I am well acquainted with
the facts of the case and I am duly authorized and competent to affirm
this affidavit.

2. That the facts stated in the instant Original Application are all true to

the best of my knowledge, 'STON |ND|A‘

Identified by Proprietor
: ; ! v 3 —
Advocate 7. ] e Deponent
Solemnly Affirmed & Declared Before
F‘ '%7/,90&/90[1 memonnlgemiﬁcation of Ld. Advocate
g
- = AMITAVA GHOSH

NOTARY, GOVT. OF INDIA
REGN NO. 56596
HIGH COURT, CALCUTTA

05 0EC 2098
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FORM 11

[ See rule 58(2) ]

Name Of District :BIRBHUM
Name Of Block : MOAAMED-BAZAR
Name Of Gram Panchayal. : HINGLOW

Trade Registration No:- 463 Tracde Registration Date:-26-Feb-2023
Trade Registration Certificate issue No:- 1 Issue Date:-03-Apr-2023

Trade Registration Certificate issued for the period of: .2025-2026,2026-2027,2027-2028
To SUNITI KUMAR PAL

..............................................................................................................................................................................................

Fuil Address :

VILLAGE - « PATHARCHAL PARA - PATHARCHAL
POLICE STATION - MD BAZAR POST OFFICE - HARINSINGHA
MOUZA - NISCHINTAPUR-37 DAG - 42

PIN NO - 731132

Gram Sansad/ Part No. HINLOW

Description of Trade :STONE CRUSHER

Gram panchayat acknowledges a sum of Rs. 1500 (Rupees One Thousand Five Hundred Only)
From M/S STONE INDIA

Grant of this certificate shall not absolve the applicant from the requirement of procuring all the
statutory clearances to be obtained from the appropriate authority before actual commencement of
the trade. If any violation/default is noted later is, the certificate shall be liable to be cancelled and
the trade/business shall be closed down with immediate effect.

This Certificate Is Electronically Generated

i

N.B.: Gram Panchayat has every right to cancel or revoke or not allowing renewal of registration at any time

Ref. Application Docket No. NOCFHQF55925598N
https://prdeodb.wb.gov.in/

19/ 4o, \TVERFIED WITH ORIGINAL

STONE INDIA
ForBa haank Ltd, ﬁw IR g—("

t
Seoraiur 3tanch Proprietor

‘ \‘“ / > f
\' Authoflsed S gnatory

1026\ S et W y‘\/
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Recelpt No, 1707 Rule 8(2) and 31(2) Section

I3 =

2=

Hinglow Gram Panchayat
Recelpts of taxes, duties and fees prescribed by the Gram Panchayat
(Two coples of the recelpt must be made with carbon paper on hoth sides)

Name and Address of the assessor; Stone Indla
Sector and amount or money recelved:  Pro= Sunitl Kumar Pal

Patharchal , Birbhum Holding No (If any):
Quarterly 2025/2026./year) Tax on land and houses for a perlod: ....6,082. . /=...rupees
s, FO@ 0N Vehicle reglstration for the perlod & wwoimimimia  FUPEESs
s FE@ 0N health care services for the perlod &, rupees
sanameneaeces Water agent for the perlod e et P PR rupees
anssneeneens LB agent for the perlod SOOI (U] o 1-1:1:
wivennmeneeananeCleaning agent for the perlod : L NI e o rupees
s FEES 0N business reglstration for the perlod @i, rupees

wammsesenannn T0M OF rOad tax on passengers, vehlcles,
anlmals or cargo In the transport system operated by the Gram

Panchayat or under the Panchayat for aperlod : i rupees

Fees onuse of crematorium: i s rupees

wnmmnmeaene s FGQ ON reglstration of a Shallow or Deep-

Tubewell fora perlod of time! v, rupees

Fees on goods produced In Villages and sold In village markets ; ......., sEsrs Les s geressnnive rupees

armmoennnnoneann FEES 0N any advertisement displayed, Intended

for public display foraperlod of time: rupees

Sectlon 47 states that the fines payable under the bye-1aws are ..o, rupees

Othersi ™ ;e R rway s o L 2 et Sen 50 b il i et rupees
Total :......6,082/-...cc.c0.... rupees

Six Thousand Eighty Two Rupees Only

Sd/-
TAX COLLECTOR
22/5/22
Hinglow Gram Panchayat

L R TR T TN T )

(Signed with date)
Gram Panchayat Secretary/Tax Collector

Note : 1. No member of the panchayat can be given the responsibility of this work.
2 If a payment is made by draft or check, the check number and date must be written
next to the amount,
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A 3 ~WEST BENGAL POLLUTION CONTROL BOARD

Paribesh Bhawan
10A, Block-LA, Sector-ill
Salt Lake City, Kolkata-700 098

2¢ 7 =5/vPBD-NCC(2021)/06

28 /02/07
Memo NO. ..ccreevvrrvvireinnnen Dated ......eveeeeeveeeevinnen.
From:
Member Secretary,
West Benga! Pollution Control Board

A e SIS s o AR
HRT PR WM,
P2 T ST I A T

To & The Proprietor,
| M/S. Btong SIHE LaTn mEm B M emm s o=
- el e o B 7 ¥ 7S & B 8 ¥
vill-Bdindrema 1o e Jo. SIEYiY
P.S. Md.\Bagar &pistiB] 7312328 @ Ui
Sub: :Consentto.Establish (NQC) fro y;cqqggep?aqulpt,qfl.yigyy& T —
- Vil e fon
Ref : sYourletterNow mm s e s s DAE e o / 154 : / """"""""""
R S s LT T =53 R DRTED SRR S

-------- R R

£
R L) TR Neepanyi wentaad ’g .............................
o Maas & SLNENRASNEZa NSRS
ne chips (16, 000 =% ctt/month)

« harchali P
‘---.--B.a-znar,;---ns-irbﬁltﬂﬂi# 7 ‘;k¢3- e ! V kg ‘& ) P Saseioii BRE RO S
~ this is to inform you that this Boa”ﬁhlg"%by gran stablisti (NOC) from the environmental point

P
NG, .
peeial conditions annexed.

¥

of the above subject to the following conditionsiﬁd s

TR AL

< N
i. trade effluent to be discharged from your factory shall satisfy the permissible = % ;
0 (Pt. 1) of 1974; and/or its subsequent amendment and Environment (Protection) & E"
e e
. 2 B
2. ur effluent shall be adopted by you in order to reduce the pollutional load so 8
’satisfies the standards mentioned above; @
3, é)q ‘qpply )eﬁhis Board for its consent to operate and discharge of sewage and trade effluent
ions of the water (Prevention & Control of Pollution) Act, 1974. No sewage or trade
effluent shall be discharged by you without prior consent of this Board:
4. All emission from your factory shall conform to the standards as laid down by this Board;
5.

No emission shali be permitted without prior approval of this Board and you shall apply to this Board for its

zonsent to operate and atmospheric emission as per provision of the Air (Prevention & Control Pollutic
ct. 1981: ; ‘
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NOC NO44437

St

Annexure “

WEST BENGAL POLLUTION CONTROL BOARD
Paribesh Bhawan
10A, Block <L A, Scctor-II1
Salt Lake City, Kolkata - 700 098

Memo No.387-5/WPBD-NOC(2021)/06 Dated 28.07.07

From :
Member Secretary,
West Bengal Pollution Control Board

To: The Proprietor,
M/S. Stone India,
Village - Pathrchal, PO - Harinsingha
P.S. Md. Bazar, Dist. Birbhum, PIN - 731132

Sub : Consent to Establish (NOC) from Envirohmental Point of View

Ref.: Yourletter No............... AL s bty e o Dated 20/12/07
Dear Sirs,

In response to the application for consent to Establish (NOC) for proposal
Unit for M/s. Stone India. for manufacturing/ storage/ installation Stone chips
(16,000 cft/month, at Dag No + Plot No. 42, J.L. No - 37, Village — Pathrchal, PO -
Harinsingha, P.S. Md. Bazar, Dist. Birbhum, PIN - 731132 this is to inform you
that this Board hereby grants the consent to establish (NOC) from the
environmental point of the above subject to the following conditions and special
conditions annexed. :

1. The quality of sewage and trade effluent to be discharged from your factory
shall satisfy the permissible limits as prescribed in IS: 2490 (Pt. I) of 1974;
and/or its subsequent amendment and Environment (Protection) Rules 1986;

2. Suitable measures to treat your effluent shall be adopted by you in order to
reduce the pollutional load SC that the quality of the effluent satisfies the
standards mentioned above;

3 You shall have to apply to this Board for its consent to operate and discharge
of sewage and trade effluent according to the provisions of the water
(Prevention & Control of Pollution) Act, 1974. No sewage or trade effluent shall
be discharged by you without prior consent of this Board;

4. A emission from your factory shall conform to the standards as laid down by
this Board.

S. No emission shall be permitted without prior approval of this Board and you
shall apply to this Board for its consent to operate and atmospheric emission
as per provision of the Air (Prevention & Control Pollution) Act, 1981.
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Annexure to NOC 81, No.NOJd437
Special Conditions issued to Ms, Steone India,

B) Emission:
1) Diesel Engine{ 0 HP Y one no.
=) Stack: ) 3.3 mtr above the roof of the engine room with residential silencer,
Stack fo have sampling port. platform and ladder as per the Emission
Regulation Part-IT of CPCR.

B)El{luent -
1} Process— Nil.
2} Domestie- 1o be discharged through septic tank to Panchayet drain' Sonk pit
within the industry

C)Solid Waste - Stone dust 1o be used for land filling,
D} General:-

1} Noise Control- Ambient noise level not to exceed the permissible limit,

=1 Dicsel engine to be provided with acoustic cover 1o Keep the sound leve]
within the pernussible limir.

3) Dust containment cum suppression system for the equipment to be
nstalled & operated,

4 Metatled road to be constructed within the premases.

3 Regular cleaning and wetting of the ground within the premises.

o) Mask and personnel proteetive devies to be provided to all workers.

7} Rotarv screen to be properly covered on upper side and dust collection
arrangements from the dumping places of sized stone also to be made.

8} Wind breaking walls to he constructed and the crusher & screen plant to

be housed in a shed,

The suspended particulate matter measured between 3-10 metre from any

process equipment of g stone crushing unit shall not exceed 600

micrograny n’

LU Good house-keeping 1o be mamtamed,

11} Tree planting —along the periphery of the industry.

e

12) This NOC is valid upto 31122011 for setting up the unit,

R
Y. NS
\\Membex‘ S ec@ﬂ}ﬁa“?ﬂ”&w

West Bengal PMM%O&{&
ead ¥

_ STONE INDIA

Lm(:t:—;;; ' @l )

Proprietor




Annexure to NOC SI. No. N044437
Special Condition issued to M/s. Staone India

B) Emission:
1) Diesel Engine (40 H.P.) one no.
2) Stack: i) 3.5 mtr above the roof of the engine room with residential
silencer Stack to have sampling port platform and ladder as per the
Emission Regulation Part-III fo CPCB

B) Effuent:-
1) Process- Nil
2) Domestic — to be discharged through septic tank to Panchayet drain/

Soak pit within the industry
C)  Solid Weste:- Stone dust be used for land filling

D) General:-

1) Noise Control-Ambient noise level not to exceed the premisssible limit.

2) Diescl engine to be provided with acoustic cover to keep the sound level
within the permissible limit.

3) Dust containment cum suppression system for the equipment to be installed
& operated.

4) Metalled road to be constructed within the premises.
5) Regular cleaning and wetting of the ground within the premises.
6) Mask and personnel protective device to be provided to all workers.

7) Rotary screen to be properly covered on upper side and dust collection
arrangements from the dumping places of sized stone also to be made.

8) Wind breaking walls to be constructed and the crusher & screen plant to be
housed in a shed.

9) The suspended particulate matter measured between 3-10 metre from any
process equipment of a stone crushing unit shall not exceed 600
microgram/M3

10) Good house-deeping to be maintained.
11)Tree planting along the periphery of the industry

12)This NOC is valid upto 31/12/2011 for setting up the unit.

Sd/- llegible

27/03/07

Member Secretary

West Bengal Pollution Control Board
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.éu shall comply with

(i) Water (Prevention and Control of Pollution) Cess Act, 1977, if applicable.

(i)  Water (Prevention and Control of Pollution ) Cess Act, 1978, if applicable.

(ili)  Environment (Protection) Act, 1986

(iv)  Environment (Protection) Rules, 1986

(v) Hazardous Wastes (Management and Handling) Rules, 1989 and Amended Rules, 2000

(vi)  Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989 and Amended Rules, 2000

(vii) Manufacture, Use, Import and Storage and Hazardous Micro-Organisms, Genetically Engineered Organisms
or Cell Rules, 1989

(viif) "The Public Liability Insurance Act, 1991 and Amended Act, 1992

(ix)  The Public Liability Insurance Rules, 1991 and Amended Rules 1993

(x) Biomedical Wastes (Management & Handling) Rules, 1998 and Amended Rules 2000 if applicable.
(xi) Recycled Plastics Manufacture and Usage Rules 1999, if applicable and

(xii) Ozone Depleting Substances (Regulation & Control) Rules, 2000, if applicable

8.  You will have to abide by any other stipulations as may be prescribed by any authority/local bodies/Government
Departments etc.

SPECIAL CONDITION :

Gross capital investment - Rs. 4,55,370/-

See annexure.

Any violation of the aforesaid conditions shall entail cancellation of this Consent to Establish (NOC)

Yours faithfully,

W\Am&
r\g A

Member Secreiary S
West Behgal Pollution M o _;3::“‘

o=
Memo NOJ ..fih il w B

Copy forwarded for information to : N

1.  Chief Inspector of Factories, Government of West Bengal, N. S. Building, Kolkata-700 Oﬁiiﬁ‘ -

2. Director of Industries/Director of Cottage & Small Scale Industries, Government of West Bengal, N. S. Building,
Kolkata-700 001

3.  Guard file, West Bengal Polluliof

4.  Environmental Engineer, 1)}/ FOW 2 R.0./Hooghly R.0./B.R.0./D.R.O./Haldia R.O./S.R.0./ Asansol /
Sub-R.0./WBPC Board \

a

Himalaya Bhawan Sahid Khudiram Sarani Bhabani Bhawan
Delhi Road, Dankuni . City Centre, Durgapur-16 2nd Floor, Alipur
Dist. Hooghly Dist. Burdwan - Kolkata-700 027
Paribesh Bhawan Paribahan Nagar 10, Camac Strest
10A, LA-Block, Sector-Ili Matigara, Siliguri 2nd Floor

Salt Lake City, Admcent to Priyambada  Dist-Darjeeling Kolkata-700 017

Kolkata-700 098 Housing Estate
© P.O.: Khanjanchak,
P.S. Durgachak

STONE INDIA@J
Haldia-721602 5 (/YU"

Dist : Purba Medinipur
& Proprietor

Acansnl Sith-Renainnal Nffice
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You shall comply with

(1) Water (Prcvcnt?on and Control of Pollution) Cess Act, 1977, if applicable.
(u) Wm.cr (Prevention and Control of Pollution) Cess Act, 1978, if applicable.
(iti) Environment (Protection) Act, 1986.

(iv) Environment (Protection) Rules, 1986.

(v) Hazardous Wastes (Management and Handling) Rules, 1989 and Amended
Rules, 2000

{(vi) Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989 and

Amended Rules, 2000

(vii) Manufacture, Use. Import and Storage and Hazardous Micro-Organisms,
Genetically Engineered Organisms or Cell Rules, 1989.

(viti)  The Public Liability Insurance Act, 1991 and Amended Act, 1992.

(x) The Public Liability Insurance Rules, 1991 and Amended Rules 1993.

(x) Biomedical Wastes (Management & Handling) Rules, 1998 and Amended
Rules 2000 if applicable.

(\l) Recycled Plastics Manufacture and Usage Rules 1999, if applicable and

(x11) Ozone Depleting Substances (Regulation & Control) Rules, 2000, if

applicable.
8. You \V%ll have to abide by any other stipulations as may be prescribed by any
authority/local bodies/Government Departments etc.
SPECIAL CONDITION:
Gross capital investment - Rs.4,55,370 /-
Any violation of the aforesaid conditions shall entail cancellation of this Consent to
Establish (NOC)

Yours faithfully,
Sd/- Illegible
(Member Secretary)
West Bengal Pollution Control

MeO NO. (iveiiveeresiissesssseasasssasas DIRtE e it Son ss b pmsdii e

Copy forwarded for information to:

1.

2
3.
4

Himalaya Bhawan

Chief Inspector of Factories, Government of West Bengal, N.S. Building, Kolkata-700 001
Director of Industries/Director of Cottage & Small Scale Industries, Government of West

Bengal, N. S. Building, Kolkata --700 001.
Guard Fire, West Bengal Pollution Control Board.
Environmental Engineer, I/11/Alipur R.O./Howrah R.O./Hooghly R.0./B.R.O0./ D.R.O./

S.R.0./Asansol R/WBPC Board.
Vill. Panpur ‘ " Sahid Khudiram Sarani  Bhabani Bhawan

Delhi Road, Dankuni Kalyani Expressway City Centre, Durgapur- 2™ Floor, Alipur

Dist. Hooghly. P.O. Narayanpur 16, Dist. Burdwan Kolkata — 700 027
Dist. 24-Pgs. (N)
Paribesh Bhawan Block-05 at 40 Flats Paribahan Nagar 10, Camac Street
10A, L A Block, Sector- Complex Adjacent to Matigara Siliguri 2™ Floor
111 Salt Lake City - Priyambada housing Dist. Darjeeling Kolkata — 700 017
Kolkata — 700 098 Estate :
‘ P.O: Khanjanchak,
P.S. Durgachak
Haldia-721602

Dist. Purba Medinipur

Asansol Sub-Regional Office



Arnecuvre D

REFORE THE NATIONAL GREEN TRIRUNAL
FASTERN ZONE BENCH, KOLKATA

(i Ny, Application No, Parties

P Onpmat Application
OA 0 A

ALA NO AT RS
In
Oulinal Appliemtion oo
RRERTITRVI IH

MA N R0 R
In
Orignal Appleation no
RRTRITRTI4 4

ML No, 40200002
In
Ouiginal Application no.
RSB
MA. No, SoR0 e
I
Oviginal Application no,
RRTATIT BV 14

MA, No. S1201 912
In
Ociginal Application no,
442201802

M.A, No, 20200 7/B2

In
Original Application no,
H4R015/122,

M.A. No, 32017182
In
Qriginal Application no,
A4201 8/

AMCA, No. S42009m12
In
Original Application no,
“"’201 .VF'.

M.A. No, $5201782
In
Qriginal Application o,
A42018/082

Joydeap Mukhijos
Va

Patltion Control Baaid, West
Hongal & O,
N Maoien Stone Crashen
(R, 383)
Vs,
West Demgal Poltution Comrol
Noard & Oig,
A Motherlond Stone Croshe
(R.859)
Vi,
Weit Bengal Mallution Control
Roand & O,
M/ Karmakar Industeles (R.68)
Vi,
West Tongal Pollution Control
Roard & Ors,
M/8 New Baba Bashukinath
Stone Crusher (R.525)
Va,
West Bengal Pollution Control
Board & Oy,
M/ V.S.P Stone Crusher
(R.S44)
Vs,
West Bengal Pollution Conteol
Noard & Ocw,
M/ Kali Mata Stone Crusher

West Bengnl Pottation Conerol

~ Board & Ors,
‘M/& Lokunath Baba Stone
“Crusher (R,476)
Vs,

\West Bengal Poliution Control
Board & O,

M/z Now Mollah Stone Produet

West Bengal Pollution Control
Board & O,
M/s Kalyancawini Stone
Crusher (R.64)
Va

et Bengal Pollution Control



M.A. No. 56201 7/EZ
In

Orignal Application no.

44/2015/EZ
M.A. No. 57R2017/EZ
In
Original Application no
452015/EZ

M.A. No. 587201 7/E7.
In

Original Application no.

4472015/EZ

M.A. No. 59/2017/EZ
In

Original Application ro.

4472015/EZ

M.A. No. 60/2017/EZ
In

Original Application no.

4412015/EZ
M.A. No. 61/2017/EZ
In

Original Application no.

44/3015/EZ

M.A. No. 62/2017/EZ
In

Original Application no.

44/2015/EZ

M.A. No. 63/2017/EZ
In

Original Application no.

44/2015/EZ

M.A. No. 64/2017/EZ
In

Original Application no.

44/2015/EZ
M.A: No. 652017/EZ

In

Original Application no.

4412015/EZ
M.A. No. 66/2017/EZ
In

Original Application no.

44/2015/EZ

M.A. No. 67/2017/EZ
; In
Original Application no.

26

Board & Ors.
M/s Pachami Granite (R.104)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Bhai Bhai Stone Crusher
(R47)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Pachami Stonc Works
(R.536)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Saheb Stone Crusher
(R.550)
Vs.
West Bengal Pollution Control .
Board & Ors.
M/s RK. Enterprise (R.521)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Maa Kali Stone Crusher
R.561)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s West Wind Stone Crusher
(R29)
Vs.
West Bengal Poltution Control
Board & Ors.
M/s Panchami Stone Product
‘Unit-TI.(R. 492)  ~
Vs.
West Bengal Pollution Control
Board & Ors.
M/s C.S.D Stone (R.539)
5 Vs.
West Bengal Pollution Control
Board & Ors.
M/s AK.Enterprise (R.552)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Unique Stone Product
(R.562)
Vs. )
West Bengal Pollution Control
Board & Ors.
M/s Joy Ma Tara Stone Products
(R.59)
Vs.




44/2015/CZ

M.A. No. 68/201 7/EZ
In

Odaiginal Application no.

44/2015/EZ

M.A. No. 69/2017/EZ
In

Original Application no.

44/2015/EZ
M.A. No. 70/2017/EZ
In

Original Application no.

4412015/EZ
M.A. No. 71/2017/EZ
In

Original Application no.

44/201S/EZ

M.A. No. 72/2017/EZ
In

Original Application no.

44/2015/EZ

M.A: No. 73/2017/EZ
..'..fin

Original""xppliwion no.

44/2015/EZ

M.A.'No: 74/2017/E2
S

Original Application no.

44/2015/EZ

M.A. No. 75/2017/EZ

In S i Y
Original Application no.

4472015/EZ
M.A. No. 76/201%/EZ
In
Original Application no.
44/2015/EZ

M.A. No. 77/2017/EZ
In

Original Application no.

44/2015/EZ

M. No. 781201 7/EZ

it In

Original Application no.
44/2015/EZ

=5

West Bengal Pollution Control
Board & Ors.
Mis Bhola Baba Stone Crusher
(R.484)
Vs.
West Bengal Pollution Control
Board & Ors.
Mis AK. [ndustries (R.509)s
Vs.
West Bengal Pollution Control
Board & Ors.
M/s N.S. Stone Crusher (R.500)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Bhai Bhai Stone Crusher
Unit-1I (1.48)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Rangamati Stone Crusher
(R.119)
Vs.
West Bengal Pollution Control
Board & Oxs.
M/s Choudhury Stone Crusher
(R.548)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s United Stone Crusher
(R.140)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Panchami Black Stone
(R.542)
Vs.
West Bengal Poltution Control
Board & Ors. .
M/s Sairam Stone Crusher
T (RI26)
Vs,
West Bengal Pollution Control
Board & Ors.
M/s Gour Hari Stone Crusher
(R.505)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Damrai Chandi Stone
Crusher (R.540)
Vs. :
West Bengal Pollution Control
Board & Ors.

i, @i Anioe ioany S e i



M.A. No. 797201 7/EZ
In

Original Application no.

44/2015/E2

M.A. No. 80/2017/EZ
In

Original Application no.

44/2015/EZ

M.A. No. 81/2017/EZ
In

Original Application no.

44/2015/EZ

M.A. No. 82201 7/EZ

In

Original Application no.

44/2015/EZ

M.A. No. 83/2017/E2

In
Original Application no.
44/2015/E2

M.A. No. 84/2017/EZ
wo:dn
Original Application no.
442015/EZ

M.A:N&:85/2017/EZ

Original Application no.
44/30 IS/EZ

M.A. No. 86/2017/EZ
o
Original Applicatich no.
4412015/EZ

M.A. No. 872201 7/EZ
In
Original Application no.
44/2015/EZ
M.A. No. 88/2017/EZ
In
Original Application no.
44/2015/EZ

M.A. No. 100/2017/EZ
In
Original Application no.
44/2015/EZ

2L

Mrs Panchami Stone Quaryy
(R.543)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s New Lakshini Mata
Enterprise (R.95)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s N. Hossain Stone Comn
{R.347)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Panchami Syndictac
(R.105)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Maa Durga Stone Crusher
(R.73)
Vs.
West Bengal Pollution Control
Board. & Ors.
M/s Robiul Islam Mollah
- (R.545)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Lakshmi Mata Enterprise
(R.68)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Bhola Nath Stone Crusher
(R.533)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s 3.B. Industries (R.532)
: Vs.
West Bengal Pollution Conmrol
Board & Ors.
M/s Mondal Stone Product
(R.482)
Vs,
West Bengal Polluton Control
Board & Ors.
M/s Beacon Stone Product
(R44)
Vs.
West Bengal Pollution Control
Board & Ors.

M.A.No. 101/2017/EZ  M/s Black Stonc Crusher (R49)

s
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In
Origimal Appheation no
442015/E2
M.A No 1022017132
In
Omunal Appheation no
442015/EZ,
M.A, No. 103201 /62
In
Original Application no,
A42015/EZ
M.A No, 104201 7/GZ
In
Original Application no.
442015/EZ

M.A. No. 105R017/EZ
ln
Original Application no.
4472015/EZ

M.A. No. 106201 7/EZ
In
Qriginal Application no.
44/2015/EZ

M.A. No.10772017/EZ
In
Original Application no.
442015/EZ
M.A:' No.:108/2017/EZ
In
Original Application no.
44/2015/EZ

M.A. No. 1092201 7/EZ
In

Original Applicatidn no.
44/2015/EZ

M.A. No. 11022017/EZ
In
Original Application no.
44/2015/EZ
M.A. No. 11122017/EZ
In
Original Application no.
44/2015/EZ
M.A. No. L12/2017EZ
In
Original Application no.
44/2015/EZ

M.A. No. 1132017/EZ
In

Vs,
West Benggal Pollution Control
Board & Orx
M/s Jeet Stone Crusher (R.57)
Vs,
West Rengal Pollution Control
Board & Ors
M/s L.G. Bnterprise (R.66)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Maa Ganga Stone Product
(R.75)
Vs,
West Bengal Pollution Control
Board & Ors.
M/s Mondal Stone Crusher
(R.88)
Vs.
West Bengal Pollution Control
BRoard & Ors.
M/s Modina Stone Crusher
(R.85)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s New Raja Enterprise (R.99)
Vs

West Bengal Pollution Control
Board & Ors.
M/s New Santu Enterprise
(R.101)
Vs.
Woest Bengal Pollution Control
Board & Ors.
M/s Panchami Unique Stone
Product (R.107)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Raisa Enterprise (R.111)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Raj Stone Product (R.116)
Vs.
West Bengal Pollution Control
Board & Ors. :
M/s Sapta Sikha Stone Works
(R.128)
. Vs.
Waest Bengal Pollution Control
Board & Ors.
M/s Garai Stonc Industries
® (RA480)



Original Apphisation ne
EREFIIRH

M A N HHR201%I
W
Origanal Application wo
MDMANY,

M.ANo Y ESR0TEZ
In
Orinal Application no,
AN SN

M.A. No. HE6ROUNER
In
Original Application no,
LRIARTI A

MA, No, 1172017132,
In
Original Application no,
AAR0SZ
M.A. No. 118201732
n
Original Applieation no,
442015M7Z
M.A. No. 119201 7/62
In
Original Application no,
4401512

M.ANo. 131201782
In
Original Application no.
4472015/E2
M.A. No. 132201 7/E7.
In
Original Application no.
4472015/EZ-

M.A, No. 1332017/EZ.

In
Original Application no.
4472015/E2

M.A. No. 134/201 /G2
In
Qriginal Application no,
44/201S/EZ

M.A. No, 135/2017/1.2
In
Qriginal Application no.
442005/E2
M.A. No, 136201 7/EZ
In

Lo

Vi
Weat Hengal Follation Contrnl
Board & O
M/ Raghunath Hiterprise
(IARN)
Vi,
West Bengal Pollution Connol
Board & O,
M/ Dengal Stone Crusher
(RS
Vi,
Wast Bengal Pollution Connol
Doard & Ons,
M/s Ranu Stone Crasher
(R.512)
Vs
Weat Bengal Pollution Control
Board & Ors,
M/s Dar Stone Crusher (R.§74)
Vs,
West Bengal Pollution Control
Roard & Ors,
M/s Gltanjali I’lmcmﬁsc (578)

West Bengal l‘ollm]on Control
Board & Ous,
M/s Joy Ganga Stone Comany
(R.5R)
Vs,
West Bengal Pollution Control
Board & Ors,
M/s B Das & Company (R.42)
Va,
West Bengal Pollution Control
Boand & Ocx,
M/s Raja l'imcmnso (R.117)

West Bengal I’ollution Control
Board & Ors.
M/s Malleswar Stone Crusher
(R.80)
S0 VS,
West Bengal Pollution Control
Bourd & Ors.
M/s Suraj Stone Product
(R.138)
Vs,
West Bengal Pollution Control
Board & Ors. .
M/s Jyoti Stone Crusher (R479)
Vs.

West Bengal Pollution Control
Bourd & Orx.
M/s Kalyan Bose & Company
(RS514)




Chetginal Appiliesittin o
LRERTIT R P

NCA Niv L3010y
I
Original Applisiiion i
ANOTAER

MA N L0
1]
Ouiginat Applivation 1in
A0 BN,

MANo, 1392019012

n
Otlginal Applivation no,
A0S/,

M.A. No. 1400200112
]
Ordginal Application no,
HA2015/182
M.AL No. 1417200 /182

In
Oviginal Appligation no,
o HAR0LSNE,
M.A No, 142220171132,

In
Odglnal Application no,
41201512

M.A, No. 143220017,
In
Origlnal Appheation no,
44/2015/87.

M.A. No. 14472017182,
n
Odginal Applieation no.
442018/12,
M.A. No. 145201152
In
Qclginal Application no,
44201 5/187

M.A. No. 146/2017/02
In
Ordginal Application no.
A4/2015/17,

M.A. No. 14720117
In
Orlginal Application no.
44/2015/1:7,

gl

'
Weat Bsrgad Follotion Contiol
o & Oga,
M7a Clinela Btone Ciualier
(151 %)
Va,
Wegt Hengil Pollution Contiol
Honnl & iy,
M78 Notall Btone Crosher
(R.51H)
Vi,
Wl Beagal Pollatfon CGontrol
Honrd & Ok
M7 1tk Stone Crudlier
(R.4519)
Vi,
West Bengal Pollwton Contiol
Doatd & Ors.
M/ Ranl Stone Crusher (IL576)
\Y

H
Weat Hengal Pollution Control
Doard & Ora,
M/a Kajal Stone Product (11.62)
Vi,
Wast Bongal Pollution Control
BBoard & O,
M/s Man Durga Stone Crusher
(R.73)
V.
West Bengal Pollution Control
Board & Ors,
M/s Maa Tara Btone Crushing
(R.79)
V.
Wegt Bengal Pollution Control
Board & Ors,
M/s Pl Stone Crusher (R.106)
Vs,
West Bengal Pollution Control
Boatd & Ors,
M/s Banld Laghu & O.D.C
Stone Crusher (R.127)
Vs,
West Bengal Pollution Controt
Board & Ors,
M/s Shilb Durga Stone Product
(R,134)
Va.
West Bengal Pollution Control
Bonrd & Ors,
M/s Sti Krislina Stone Crusher
(R137)
A3
West Bongal Pollution Control
Board & Ors,



M.A, No. 148/201 11112
In
Original Application no.
44/2015/62
M.A.No 14972017187,
I
Orvigitial Application no,
A412015/07,

M.A, No. 15072017/,
I
Original Application no.
44/12015/1:7,
M.A. No. 15120111627,
In
Original Application no,
44/2015/52,

M.A, No. 1522017127
In
Original Application no,
44/2015/C2

M.A. No.'153/2017/EZ
In
Original Application no.
44/2015/E2

M.A, No. 154/2017m2,
In
Original Application no.
44/2015/FZ

M.A. No. 155/2017/EZ
ln .

Original Application no.

44/201 S{EZ

M.A. No. 158/2017/EZ
In
Original Application no.
- 44/2015/EZ
M.A. No. 159/2017/EZ
In
Original Application no.
44/2015/EZ

M.A. No. 160/2017/EZ
In
Original Application no.
44/2015/EZ

M.A.No. 161/2017/EZ
In
Original Application no.

A

'/ Aitava Ghogh
”’gh C‘lun. Cﬂm; X

Rega. No.-$6595

Expiry Date .- /'

M/s K.P, Enterprise (R.475)
V.

West Bengal Pollution Conrol
Board & Qrs.
M/s Mariam Stone Product
(R.478)
Vs.
West Bengal Pollution Control
Board & Ors
M/ Bubai Ghosal (R.487)
Vs.
West Bengal Pollution Control
Board & Ors,
Mg Radha Gobinda Enterprise
(R.489)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s K.G.N Stone Crusher
(R.508)
Vs.
West Bengal Pollution Control
Board & Ors,
M/s R B N Stonc Product
(R577)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Hari Sadhay Stone Crusher
(R.55)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Pratima Stone Crusher
(R.568)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Stone India (R.402)
Vs,
West Bengal Pollution Control
Board & Ors.
M/s Sahana Stone Crusher
(R.125)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Dighal Gram Stone Crusher
(R.510)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s S.S.P. Stone Crusher
(RA497)
Vs.



AL B

MA N 1627200011,
Tt
Oeipmal Applicati o
A42015012,
M.A. No. L6301ty
tn
Othpinal Appligation na,
ANROLANY,

M.AL No. Lodna1 iy,
In
Originul Application no.
A/201 5117,
M.A. No. 165220192,

In
Oriyghnal Applientlon no,
442015/102,

M.A. No. 1662017117,

n
Orlgginal Application no,
A4R2015/17,
M.A. No. 1672017137,
In
Original Application no,
A472015/137,

M.A. No. 16872011122,

In
Original Application no.
AAR015/E7,

M.A. No. 1697201 7/67
M
Original Application no.
44/2015/B2.-
M.A. No. 170201712
In ‘
Original Applieation no.
44/2015/EZ

M.A No 17122007/837,
In
Original Application no,
44/2015/82,

M.A. No. 17222017/32
In
Original Application no,
44/2015/1:2,

M.A. No, 173201/82.
In

l e

Weat Hengl Pollution Cepl
Howd & (s
M7 Cihasl Entarprine (18 A6
%

b
Weat longal Fallution Comtiol
Lol & O
Mia Amsodisted e v
(A1)
Vi,
West Dengal Pollution Conmteal
Houwrd & Cin
M/ Y M. Gtons Chipa (U 142)
\%

(3
West Dengal 'ollution Control
Board & O,
M7 Slilv 8hakid Stone Produet
(I, 134)
Vi,
West Iongal Pollution Control
Board & O,
M/e Aditl Stone Crushier (IR.505)
V

",
West Bengal Pollurion Control
Doard & Ora,
M/s Kallmnta & Kallinata Stone
Crushier (IL.554)

Vs,
West Dengal Pollution Conteol
Roard & O,
M/a Swatmamayl Stone Crusher
(R.139)
Va,
West Dengal Pollution Control
Doard & Qrs,
M/s M § Stone Crusher (R,71)
Vs,
West Bengal Pollution Control
Board & Ors,
M/s Sti Gobindn Stone Product
(R.130)
"a o, Va,
West Bengal Pollution Control
Board & Ors,
M/s Shri Paresnath Industries
(R.108)
Vs,
West Bongal Pollution Contiol
Board & Ora,
M{s Abdul Hamid Stone
Crusher (R.485)
V.
Weat Bongal Pollution Conuol
Bourd & Ors, ’
M/ Dewanganj Stone Compuny
(R.570)




Original Application no
44/2015/EZ

M.A. No. 174/2017/EZ,
In

Onginal Application no.

44/2015/EZ

M.A. No. 1751201 VEZ,
In

Original Application no.

44/2015/EZ

M.A. No. 176.201 1/EZ
In

Original Application no.

44/2015/EZ

M.A. No. 1772017/EZ
In

Original Application no.

44/2015/EZ

M.A. No. 178/2017/EZ
In

Original Application no.

4472015/EZ
M.A. No. 179201 7/EZ

M.A. No. 233/2017/EZ
To
M.A.NO. 295/2017
&
M.A. NO. 309/2017
M.A.NO. 310/2017/EZ

iy

Vs.
West Bengal Pollution Control
Board & Ors.
M/s Ashirbad Stone Product
(R.164)
Vs.
West Bengal Pollution Contro!
Board & Ors.

M/s New Panchami Stone
Crusher (R.573)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Jugal Kishori Stone Product
(R.61)
Vs.
West Bengal Pollution Control
Board & Ors.

M/s National Stone Enterprisc
(R.490)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Mondal Stone Product
"(R.482)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Panchami Stone Enterprise
(R.486)

Vs.
West Bengal Pollution Control
Board &'Ors.

In ;
Original Applicution no.
44/2015/EZ
CORAM: Hon'ble Mr. Justice S.é.Wangdl, Judicial Member
Hon'ble Prof. (Dr.} P. C. Mishra, Expert Member

PRESENT: bAppllcant : Ms. Leena Mukherjee, Advocate
Respondent No.1 : Mr. Sibojyoti Chakraborti, Advocate
Respondent No. 2 & 3 ¢ Mr. Rajib Ray, Adyocate
Respondent No. 4 : Mr. Binod Kumar Gupta, Advocate

Respondent No. 5
Applicants in MAs

Ms. Aishwarya Rajyashree, advocate
2 Mr. Surendra Kumar, Advocate
¢ Mr. Amtbar Majumdar, Advocate.—
Mr. Biswajib Ghase, Advocate ~
Mr. Avirup Chatterjee, Advocate="




Data B flsmarhy

itam No, 2
11" Octabwr,
2017,

L&

Orders of the tribnal

These MAs arising out of OA A4J2016/67 are
tiaken up together for disposal since gimilar (uestions
ara Involved,

As alrendy obsarved In our order dated 27,7,2017
It had been made abundantly clear after 5 detail
hearing that the only question that remained to be
decided In these matters was as 1o whether the
applicants would be held llable to pay penalty I terms
of our order passed In OA 41/2015/67 and that a5 it
was an admitted position that the applicants had been
operating thelr stone crusher units without consents to
operate even before they were granted such consent,
there could be no.doubt that they were liable to pay
penalty of Rs. 1:5 lakh ag tﬁcy fell under category 1, i.e,,
those who did not have any consent to operate at any
point of time at all,

Toda\;, Mr. Amber Mukhorjée, Id, advocate for the
applicants In the MAs submits that he would not press
the MAs and would comply with the findings of the
Tribunal but only prays that the District Magistrate be
directed to consider thelr cases based on the
documents, which had been sought for under the RTI




L)-Cs

Act, 2006, with rogard to which reply dated 21.8.2017
had been sent to the applicants by the Dy, Magistrate &
Dy. Collector and SPIO, Sadar, Surl, Birbhom district.

Notwithstanding the established fact that the
applicants are llable to pay the penalty, we direct the
District Magistrate, Birbhum o conslder the pleas
expressed by the applicants in these MAs before finally
directing them to pay the penalty as por our directions,
This shall be done within v month froni henco,

The letter produced before us by Mr, Majumdar
be taken on record and marked with lotter A for
identification,

For the reasons stated above, In our opinlon,
nothing further would remaln for our determination In
these cases and accordingly the MAs stand disposed of,
0.A. 44/2015/€2 ; |

For the same reasons alluded to above, the OA
also stands disposed of,

No arder as to costs.

A T LY T TR Y Y1 1Y

Justice S.P.Wangdi, JM
11:10.2017

LR P T T T T R IR L]

Prof. (Dr.) P. C. Mishra, EM
11:10:2017




uF Annexove E

WEST BENGAL POLLUTION CONTROL BOARD
: ‘Paribesh Bhaway'
Bldg. No. - 104, Block - LA, Sector-11]
Salt Lake City, Kolkata-700 095

..............................

........... Date : . &5 01 0. L

Consent to Operate
under

Section 25 & 26 of the Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of the Air (Prevention and Control of Poilutlon) Act, 1981

The West Bengal Pollution Control Board (hereinafter referred to ag State Board) under the provisions of Section 25&
26 of the Water (Preventio ndC

. ontrol of Pollution) Act, 1974, as amended and Section 21 of the Air (Prevention and Control
of Poilution) Act, 1981, as amended and Rules and Orders made thereunder, hereby grants its consent to :

I\ﬁ I.z- S
el S QNS INTSTA L.
Prob < o T e Th:

.................................................................... e (Address of Regd, ofﬁcc/Hcad/Ofﬂce/City Office)
(hereinafter referred to as Applicant) for its unit located at \L»‘.%Puknmcm&, Pagn Ha‘c@.»%&w%&m:, Fabn MaeBiza,
R Bk Lot Men e .th‘.%c.i«:vx‘;x.»}CL\pu;\c,z'Sx LiNez3 b, ploloNe -z

........................ XEIRErT

........................................................................................................................................................

................................................................................................................... v (Detailed address of the manufacturing unit)

pJ
Yoraperiad from . ... i Bl ﬁ}‘%ﬂls to MQZIT,;?,&

instance the quantity and quality of liquid discharge and gaseous emission shall not exceed the permissible limit as specified in
the Table [ & I of this consent letter and in the Environmental (Protection) Act, 1986,

Breach of the conditicﬁw and / or failure to comply with the directions as set out in the Annexure shall render the
applicant liable for prosecution under the provisions of the Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Contro] of Pollution) Act, 1981, ;

The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /-alter the conditions of
this consent leter giving one month’s notice to the applicant. Sy ! ST
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Annexure “E”
WEST BENGAL POLLUTION CONTROL BOARD

Paribesh Bhawan
Bldg. No. - 10A, Block ~L A, Sector-1II
Salt Lake City, Kolkata - 700 098

Consent Letter Number : .........
Memo Number 2128/S Date : 05.11.18

Consent to Operate
' under
Section 25 & 26 of the Water (Prevention and Control of Pollution) Act, 1974
and Section 21 of the Air (Prevention and Control of Pollution Act, 1981

The West Bengal Pollution Control Board (hereinafter referred to as
State Board) under the provisions of Section 25 & 26 of the Water
(Prevention and Control of Pollution) Act, 1974, as amended and Section 21
of the Air (Prevention and Control of Pollution) Act, 1981, as amended and
Rules and Orders made thereunder, hereby grants its consent to:

M/s. STONE INDIA, prop. — Sunity Kumar Pal (Address of Regd.
office/Head /Office /City Office) (hereinafter referred to as Applicant) for its
unit located at Village — Pathrchal, PO — Harinsingha, P.S. Md. Bazar, Dist.
Birbhum, Mouza-Nischintapur, J.L. No.37, Plot No.42 (Detailed address of the
manufacturing unit) for a period from April’l9 to Mar’ 23 to operate the
industrial unit and to discharge liquid effluent and to emit gaseous effluent
from the premises/land of the industrial unit, in accordance with the
conditions as mentioned in the Annexure to this consent letter provided on
any day at any instance the quantity and quality of liquid discharge and
gaseous emission shall not exceed the permissible limit as specified in the
Table I & II of this consent letter and in the Environmental (Protection) Act,
1986.

Breach of the conditions and/or failure to comply with the directions
as set out in the Annexure shall render the applicant liable for prosecution
under the provisions of the Water (Prevention and Control of Pollution) Act,
1974 and Air (Prevention and Control of Pollution) Act, 1981.

The State Board reserve the right to revoke, withdraw or make any
reasonable variation/change/alter the conditions of this consent letter

giving one month's notice to the applicant

For and on behalf of the State Board
Sd/- Illegible
(Member Secretary/Chief Engr./Sr. Env.
Engr./Env. Engr./Asst. Env. Engr.)
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ANNEXURE
CONSENT 10 vvven bt S i, TR e s skt ey ey B bt nor Sempbebete Mttt sk s S
for its unit at ...M@Lﬂ:}b&mwﬂiﬁw‘\pﬂ. ,.?.o.cm.&fm%.’!«%ﬁw&.;,%SﬂMa Bozews, D daliiiistiaom...,
...‘.............Yﬁ\@;\&%@::;.N&%&Q:é—m&?&-}la,s:!:},..71'.:i,:.NLf?.:3.@...}2&.&&)&1&!&:&2’ ...... K TSI R e RPN S
Conditions :
01. This Consent is valid for the manufacture of :-
S1. No. Name of major products and by-products Quantity manufactured per month
01 Shkewe CBnpl _ 2¢,cTT eghs
02
03
04
A ‘
—
06 {
[]
07 ;
08
09
10
11
12
02. The Applicant shall remain responsible for quantity and quality of liquid effluent and air emissions.
03. Daily discharge of industrial liquid effluent shall not exceed P SCTISIF MDA 5 N SO Kt
04. Daily discharge of domestic liquid effluent shall 10t €XCeed .........ooosoovccoorrrrren ST TR LSRR KL.
05. Daily discharge of mixed (industrial & domestic) liquid effluent shall not eXCeed ........oovovoeoeooeeee KL.
06. The Applicant shall discharge liquid effllient 10 .......cccccvverievevrvecienieie.d , -
through wiediisia. T YR N R nos. outlets / ountfalls.

07. To bring into any altered or new outlet/outfall or to change the place of discharge, the Applicant shall bave to inform
the Board and obtain prior permission of the Board in this effect.-

08. The Applicant shall provide comprehensive facility for treatment of industrial liquid waste and domesiic liquid
waste (sewage, sullage and liquid effiuent generated from canteen), and operate and maintain the same
continuously so that the quality of finale
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(2)
ANNEXURE
Consent to M/s. Stone India.

For its unit at Vill - Pathrchal, P.O - Harinsingha, P.S.  Md. Bazar, Dist.
Birbhum, Mouza-Nischintapur, J.L. No.37, Plot No.42,

Conditions:
0l1. This consent is valid for the manufacture of :-

SL.No. | Name of Major products and by-products Quantity manufactured per month

01 Stone Chips 20,000 cft.

02 :
03
04
05
06
07
08
09
10
11
12

02. The Applicant shall remain responsible for quantity and quality of liquid effluent and
© air emissions.

03. Daily discharge of industrial liquid effluent shall not exceed .... 0.5 ................. KL
04. Daily discharge of domestic liquid effluent shall not exceed .... 0.3 .................. KL
05. Daily discharge of mixed (industrial & domestic) liquid effluent shall not exceed .. KL

06. The Applicant shall discharge liquid effluent to soak pit (place of discharge through
...... nos. outlets/outfall.

07. To bring into any altered or new outlet/outfall or to change the place of discharge, the
Applicant shall have to inform the Board and obtain prior permission of the Board in

this effect.

08. That applicant shall provide comprehensive facility for treatment of industrial liquid

~ waste and domestic to waste (sewage, sullage and liquid effluent generated from

canteen), and operate and maintain the continuously so that the quality of final effluent
conforms to the Standard as given in Table I in page 03.

Sd/- Illegible,
(Member Secretary/Chief Engr./Sr. Env. Engr./Env.
Engr./Asst. Env. Engr.)
Continue
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’; h\“ “ﬁ Hn ‘ “‘ yEiy 7\‘!\\“:\ Yos ‘H!\( ‘\\:\K\tn\u\h&nf\i‘.1(‘.1.1‘3{.‘..‘ ﬁ\ﬂaw)vh)'“u‘ A‘uj Lthr.?-"un. %u‘v\/&tuﬂ v( L)ﬁ\\u{t H As A&vunh‘hhr ........... y
s e b N s Tk A
FEREIARRRI R LY l h \Ku\sn\ m-\,.n“u WA AanthL,A,..\:&.’. ---.Nx‘un-. ',‘}‘T‘" ALY .n.,.‘.i W he b0 b sRacatnsiinartassassids Svereaas Visashiniane PTeITIT
Tible-1
Frequency
Outler | Natve of Parnmetery Standard of effluent
N oftluent sampling
= I 1ot ' Between; &:6° Xp 90
e W2 A | Totl \uzepcmlcd holids Not to exeeed ;1o mg/l,
MR (T Nwhvnﬂvni(hmnn Demand (Jdny nt”’/”l) |_Nottoexceed: =3¢ mg/l,
ok CemioaTONYRen Demand Nottoexceed T 250 mg/l,
O & Gremye } _Nottoexceed: [ mg/l. .

09: = The Applicanit Ta18 10 the ittt i i asits i e Category of the Water (Prevention
and Control of Pollution) Ccss Act, 1977 and Rules made thcrcunder and the Applicant shall comply with the
provisions of the said Act and Rules made thereundcr.

10, Daily water consumption for the. following purposes should not exceed :-

® Industrial cooling, sprfxymg in mine pits and boiler feed water G et RN s St KL
(Water used for gardening should be included in this category of use)
e Domestic purpose - bl K

AT I e T e B T o T T e i i e e LR TP ET TR POT s rasareus Seseierenninioe ..

@ Processing whereby water gets polluted and the pollumnts
are easily biodegradable : j : - ki o .KL

...... M T T S T O A S AP,

i

® Processing w hereby water gots polluted and the pollutam,s ‘
are not easily biodegradable ’ — g KL

....... Fooratiotavenrcnntersrsncaninnrintratuscrdsvesasscaand

o

The dpplicant shall regularly submit to the Board the Returns of Water 440 ipn) w¥ye prescribed form and pay
the Cess as specified under Section 3 of the said Act,
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(3)
Consent to M/s. Stone India.
For its unit at Vill — Pathrchal, P.O - Harinsingha, P.S. Md. Bazar, Dist.
Birbhum, Mouza-Nischintapur, J.L. No.37, Plot No.42.
Table -1
Outlet | Nature of Parameters Standard Frequency
No. effluent of effluent
' sampling
Industrial | PH , Between: 5.5 t0 9.0
Domestic | Total Suspended Solids Not to exceed : 100 mg/1.
Biochemical Oxygen Demand (3 | Not to exceed : 30 mg/1.
day at 27°C) _
Chemical Oxygen Demand Not to exceed : 250 mg/1.
Oil & Grease Not to exceed : 10 mg/1.
09.  The Applicant falls in the ...........ccoeieininant Category of the Water (Prevention and Control of

Pollution) Cess Act, 1977 and Rules made thereunder and the Applicant shall comply with the provisions
of the said Act and Rules made thereunder.

10. Dai

ly water consumption for the following purposes should not exceed :-

Industrial cooling, spraying in mine pits and boiler feed
water (Water used for gardening should be included in this

category of use) - B R e e T 5050 S KL
Domestic purpose
e KO s T B O i e S T T s o e 50 ... KL
Processing whereby water gets polluted and the pollutants
are easily biodegradable =~ e KL
Processing whereby water gets polluted and the pollutants
................... KL

are not easily biodegradable.

The Applicant shall regularly submit to the Board the Board the Returns of Water Consumption in the
prescribed form and pay the Cess as specified under Section 3 of the said Act.

Sd/- Illegible
(Member Secretary/Chief Engr./Sr. Env. Engr./Env.
Engr./Asst. Env. Engr.)

Continue
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P Uhe dpphicant shall tnstall sultable deviee for measuring the volume of water consutned for different purposes a5
mentioned above piving corest result 1o the gatlslaction of the State Board.,

130 Altihe staeks connected o various rources of emisslons must be designated by numbers such as 81, 8-2, 8-3, ete.,
and this wist be patnted/displayed to facilinte tdentificntion.

13, The dppdicans shall install comprahensive control system conslsting of pollution control equipment as is warranted
with referenee to peneration of afr emiastons and operate and maintain the same continuously so as to achicve the
tevel of poltutants of the Saotdand na given in Table-11 bolow

Table-i1
Staek | Staek [ Sekoattached [ Votumo [ Veloeity | Concentratlons of parameters nof to exceed | Frequency
Now | helght | Ao (sowrees and | Nm¥h of gay of emisgion
from | control gystem emlssion aampling
Sy il '(\n}')'; 8rm CO
(I mis) migee | (mg/Nim®) | (Yov/iv)




Consent to M/s. Stone India.

S0 N

()

For its unit at Vill - Pathrchal, P.O - Harinsingha,
Birbhum, Mouza-Nischintapur, J.L. No.37, Plot No.4209,

P.S,

Bazar,

Diat,

1. The Applicant shall install suitable device for measuring the volume of water consumed for difforent
purposes as mentioned above giving correct result to the satisfhetion of' the State Board,

12.  All the stacks connected to various sources of emissions must be designated by numbers such as S-1, S
2, §-3, etc., and this must be painted/displayed to faciliate identification,

13.  The Applicant shall install comprehensive control system consisting of pollution control equipment as is
warranted with reference to generation of air emissions and operate and maintain the same continuously
s0 as,to achieve the level of poltutants of the Standard as given in Table-I1 below:

Table-11
Stack| Stack Stack Volu | Velocity of Concentrations of parameters not to Frequency
No. | height | attachedto | me gas exceed of
from (sources Nm'"/ emission emission
G.L and hr. sampling
(in mts.) control
system, if nsec. SPM | CO (%
any): {(mg/NM") viv)
S-1 \
g \\

$-3 \

S4 \\

§-5 \

AN

S-6

S-7

S-8

$-9 \

N
i \
Sd/- llegible,

(Member Secretary/Chief Engr./Sr. Env. Engr./Env.
Engr./Asst. Env. Engr.)

Continue
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..................................................................................................................
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14. The Applicant shall provide ports in the stack(s) and other necessary permanent facilities such as ladder, platform,
etc. for monitoring/sampling the air emissions and the same shall be made available for inspection and use by the
State Board s staff as well as State Board s authorised agencies.

15. The Applicant shall observe the following fuel consumption pattern :-

St No Type of fuei Quantity consumed per day Fuel burning operation where the fuel is used
C1
02 .
03
04 vy < o
05
16. The Applicant shall maintain the generation and treatment/disposal of non-hazardous solid waste as specitied
below :-
. 1
Type of waste Quantity Treatment Disposal 1
% 3 3 ™ ¥ X ¥ i Mo, i
Simwe wst | fcto cfd WeR oL DA Rpobec S M;,_,,\%

17. The Applicant shall take adequate measures for control of noise levels from its own sources within the premises
within the limit given below :-

Time : B Limit in dB(A) L4
‘Day Time (06 a.m. to 09 p.m.) é§ :
Night Time (09 p.m. to 06 a.m.) gcq

18. The Applicant shall at all times maintain good house-keeping, proper working order, and operate efficiently for
control of poliution from ali sources so as not o cause nuisance to surrounding areas/inhabitants and to achieve
compliance with the terms and conditions of the consent.

19. The Applicant shall bring about at least 33% of the available open land under the green coverage / plantation.

20. The Applicant shall provide for an alternate electric power source sufficient to operate all pollution control facilitics
installed by the Applicant to maintain compliance with the terms and conditions of the consent. In absence of such

an alternate electric power source, the Applicant shall stop, reduce or otherwise control production to abide by the
terms and conditions of the Consent regarding pollution level.

21. The Applicant shall install a separate energy meter showing the consumption of energy for operation of pollution
control devices. : ST ; : . )

22. The Applicant shall ensure that fugiﬁve emissions from the activity are

controlled so as to maintain clean and safe
environment in and around the factory premises. 2

23. The Applicant shall provide drainage system for conveying industrial and domestic liquid waste. Storm-water draiz
shall be kept separate from the drainage system meant for industrial and domestic liquid waste




(5)
Consont to M/s. Stone India,
For its unit at Vill - Pathrchal, P.O - Harinsingha, P.S. Md. Bazar, Dist. Birbhum, Mouza-
Nischintapur, J.L. No.37, Plot No.42.,

4. The Applicant shall provide ports in the stack(s) and other necessary permanent facilities such
as ladder, platform, ete. for monitoring/sampling the air emissions and the same shall be made
available for inspection and use by the State Board's staff as well as State Board's authorised agencies.

15.  The Applicant shall observe the followilig fuel consumption pattern:-

SI.No. | Type of Fuel | Quantity consumed per day | Fuel burning operation where the fuel is
used

01

02

03

04

05

16.  The Applicant shall maintain the gencration and treatment/disposal of non-hazardous solid
waste as specified below:-

Type of waste Quantity Treatment Disposal
Stone Dust 60,000 cft W.B. To be disposed off in environmentally safe
manner

17. The Applicant shall take adequate measures for control of noise levels from its own sources
within the premises within the limit given below :-

Time Limit in dB(A) L,
Day Time (06 a.m. to 09 p.m.) 65
Night Time (09 p.m. to 06 a.m.) 55

18. The Applicant shall at all times maintain good house-keeping, proper working order, and
operate efficiently for control of pollution from all sources so as not to cause nuisance to surrounding
areas/inhabitants and to achieve compliance with the terms and conditions of the consent.

19. The Applicant shall bring about at least 33% of the available open land under the green
coverage/plantation.

20. The Applicant shall provide for an alternate electric power source sufficient to operate all
pollution control facilities installed by the Applicant to maintain compliance with the terms and
conditions of the consent. In absence of such an alternate electric power source, the Applicant shall
stop, reduce or otherwise control production to abide by the terms and conditions of the Consent
regarding pollution level.

21. The Applicant shall install a separate energy meter showing the consumption of energy for
operation of pollution control devices.

22. The insure that fugitive emissions from the activity are controlled so as to maintain clean and
safe environment in and around the factory premises.

23.  For Applicant shall provide drainage system for conveying industrial and domestic liquid waste,
Storm-water drain shall be kept separate from the drainage system meant for industrial and domestic
liquid waste :
Sd/- Illegible,
(Member Secretary/Chief Engr./Sr. Env. Engr./Env.
Engr./Asst. Env. Engr.)

Continue
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B Phe Ay e xhatl IR  Sepaate Tepinee show g eonainiption of ehemicaly yaed i pollution control sys:
(SIS

3K The dmedivse it et (he samplon oF ivnrdons wikten/loashites annlysed ol eaat O0Ce I
fan (e Tabovatone weeogintied of tha Weat Betgal Poltutlon Cotiol Raard and eanie that they tonform to the
Binniis wtipalaiond Tese tepor ahall be sent f the Roand,

36 The Apedioen st provide adequate and anbis ikt for eollection of air, waste water il wolid wante samples by
P Mee fowend & atalt an wall an Syde Soand § mathovized apenclen,

270 The dpeioant shall g o the e Boand by the 10t Beptember of every year the Hnvironmental Statemont
Report fn the fnancial vear ending 3Tt Mah oF the cutrent year iy the preaceibed form (Horm =V) s reqitred
undet the rovisiong of tile 14 of e Biviionment (Proteation) [Second Amendient] rules, 1992,

28, The Aot shatl allow the Oiieers of the Ste Boand to enter fnto {he applicant's premises at any rensonable
e to epeet (e poinnnn conod syrtema ox well as maniodig and meastiting devices In conneetion with
prevention & vontrol of patinion.

30, The dpphiovene shall maintain an nspeetion Book iy the faotory premises which shall be made available to Officers
& employees of the Sede Boand o inspeation, review and 1o welte down any ditection or observation ng is deemed
pecestary during the thapeonon fan e o tine,

30, The eehoation shall raish w the Ste Foand all nformation in respect of quality, quantity, rate of discharge,
place o disohana of Hauid effwent and ale erlagtons, :

31, The dppdieent shall maintain adequate number ot quatified and trained personnel among his staff for proper main-
fenanee and operation of the eftiuent toatment and / or omlaaion contro! deviees and for overall environment
manageent ot the mduaiey,

32, The dpplioons shall have to make reglatation for the uae of groundwater 1 any, with Central Ground Water Author-

I The Appdicans shall ininate o the State Boand immadiately of any oecurrence or apprehension of oceurrence of
disehare of any poisonous, noxions or pollutants in excess of quality as well az quality as mentioned earlier to any
roceiving water BodyTecei g systen or o atmoxphere owing to aceident or other unforeseen incident/event in-
oluding vatural disaster. The Appdicant Shall () ke all steps ndequate t prevent such aceldent discharge/velease of
potsonons, noxious v paftaiants and to it thelr consequences 1o persons and the environment, (if) provide to the
parsons working on tha site with the nformation, tradning and equipment meluding antidotes nocessary to ensure
thelr safety and mitigate the acoidental release o polsonous noxious or pollutants to the envitonment,

34, The dppdicens shall make an application to the State Boand in the prescribed form for renewal of the consent at least
60 (sixty) days hafbre the date of expiry of this Consent,

35, The Applicant shall not make any alteration/madificaton/oxpansion in the extsting manufacturing process and

. Th

equipment as well as the potlution control systeny withont pov approval of the Boavd,

¢ Applicant shall comply with the conditi
gimntcals Rules, 1989 and Hazandges®
, N ; - ‘“

Caa Tndd down it the Manuthctuen, Storage and Import of hazardous
Adanagement & Handling) Rutes, 1989, ;

i, B AR
GTONE INDIA
e \\1‘ y rh .(\ya‘w

C T propriwtor




Consent to M/s. Stone India.
For its unit at Vill — Pathrchal, P.O — Harinsingha, P.S. Md. Bazar, Dist. Birbhum, Mouza-
Nischintapur, J.L. No.37, Plot No.42.

24.

25.

26.
27.
28.
29.

30.

31.

32,

33.

34.

33,

36.

The Applicant shall maintain a separate register showing consumption of chemicals used in
pollution control systems.

The Applicant shall get the samples of hazardous wastes/lcachates analysed at least once in
................................... from the laboratory recognised of the West Bengal Pollution
Control Board and ensure that they conform to the limits stipulated. Test reports shall be sent to
the Board. '

The Applicant shall provide adequate and safe facility for collection of air, waste water and
solid waste samples by the State Board's staff as well as State Board's authorised agencies.

The Applicant shall submit to the State Board by the 30" September of every year the
Environmental Statement Report for the financial year ending 31* March of the current year in
the prescribed form (Form -V) as required under the provisions of rule 14 of the Environment
(Protection) [Second Amendment] rules, 1992.

The Applicant shall allow the Officers of the State Board to enter into the applicant's premises
at any reasonable time to inspect the pollution control systems as well as monitoring and
measuring devices in connection with prevention & control of pollution.

The Applicant shall maintain an Inspection Book in the factory premises which shall be made
available to Officers & employees of the State Board for inspection, review and to write down
any direction or observation as is deemed necessary during the inspection from time to time.

The Application shall furnish to the State Board all information in respect of quality, quantity,
rate of discharge, place of discharge of liquid effluent and air emissions.

The Applicant shall maintain adequate number of qualified and trained personnel among his
staff for proper maintenance and operation of the effluent treatment and/or emission control
devices and for overall environment management of the industry.

The Applicant shall have to make registration for the use of groundwate, if any, with Central
Ground Water Authority.

The Applicant shall intimate to the State Board immediately of any occurrence or apprehension
of occurrence of discharge of any poisonous, noxious or pollutants in excess of quality as well
as quality as mentioned earlier to any receiving water body/receiving system or to atmosphere
owing to accident or other unforeseen incident/event including natural disaster. The Applicant
Shall (i) take all steps adequate to prevent such accident discharge/release of poisonous,
noxious or pollutants and to limit their consequences to persons and the environment, (ii)
provide to the-persons working on the site with the information, training and equipment
including antidotes necessary to ensure their safety and mitigate the accidental release of
poisonous noxious or pollutants to the environment.

The Applicant shall make an application to the State Board in the prescribed form for renewal
of the consent at least 60 (sixty) day before date of expiry of this Consent.

The Applicant shall not make any alternation/modification/expansion in the existing
manufacturing process and equipment as well as the pollution control system without prior
approval of the Board.

The Applicant shall comply with the conditions as laid down in the Manufacture, Storage and
Import of hazardous Chemicals Rules, 1989 and Hazardous Wastes (Management & Handling)
Rules, 1989. ‘

Additional conditions

Sd/- Illegible
(Member Secretary/Chief Engr./Sr. Env. Engr./Env.
Engr./Asst. Env. Engr.)

Continue



- 26/052023

b 5—? § . . Date:
\/‘l\)

The Sceretary,
PanchamiMine Owner’s Assqcmllon

Kapasdanga. Bharkata, ,Blrbh'umf

Svb: Order rcéﬁfﬂiﬁg’the power 1o issue ‘Consent to Establish’ & ‘Consent to
-operate? ofiaflunits attracting environmental clearance.
Reft Ordcr of the Chanrman West Bengal Pollution Control Board issucd vide
Vlcmo no 02/4A-10/2012 30/01/2023 y

Sir. i _

sand, nmd\ smm .. chin clay etc. auracting Environment Clearance(EC) provisions.

You are requested 10 take necessary steps accordingly.

Fnclo: As stated.

Yours faithfully,

@y
Sub- Divislonal Officer,\ *

Birbhum Sadar,

No 655 /1) 1S Date: 26(05/2023

A R e

Corrn .urwatded “fariaf o'rm
T‘I:.L C.”\ &

Y e CA o the A

y-3
.

: 1y,
Sub-Divisidnal Otficer. /
Birbhum Sadar
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Lt e - Annexure - F
Government of West Bengal
Office of the Sub Divisional Officer
Birbhum Sadar, Suri . .
Date 26/05/2023
No. 659/S- ’
To
The Secretary, ‘
Panchami Mine Owner’s Association,
Kapasdanga, Bharkata, Birbhum.

" Sub: Order regardmg the power to issue ‘Consent to Estabhsh’ &
‘Consent to operate’ of all units attracting environment clearance.

Ref: Order of the Chairman, West Bengal Pollution Control Board

issued vide Memo No. 02/4A-10/2012-30/01/2023
Sir,

Enclosed please find herewith the copy of the order issued by the
Chairman, West Bengal Pollution Control Board issued vide Memo No. 02/4A-
10/2012 30/01/2023 regarding the processes to be followed to get consent to
Establish NOC & Consent to operate of stone cruster and units dealing with
running of all minor minerals such as river sand , black , stone, china clay
etc attracting Environment Clearance (EC) provisions.

You are requested to take necessary steps accordingly.

Enclo: As stated.. -

Yours faithfully

Sd/- Illegible
Sub Divisional Officer,
Birbhum Sadar

Date 26,/05023
No. 659/1(2)/1/S

Copy forwarded for information to:
1) The CA to the District Magistrate, Birbhum 4
‘ Sd/- Illegible
26/05/23
Sub Divisional Officer,
Birbhum/Sadar
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ST, West Bengal Pollution Control Board
Wi‘}" : aribesh hawan,
- Mg, No. 10 A, Dlack-LA, SectoesI1, Salt Lnke City, Bidhan Magar,
Kolkata 700 106, IMIDIA
Websito : www.whpeh.gov.in, e-mall : whpchnet@owbpeb. gov, in

Memo No. 09 [A-10/2012 Dated 1 S0. 01,2023

ORDIR /

WHEREAS the Wost Bongal Pollution Control Board, Department of Environment, Government
of West Bengal is concerned nbout various complaints against the ilegal mining of minor minerals
such as river sand, bluck stone, China Clay ete,, having mining leage nrea less than 5 heetare which
are operating without proper statutory licenses and without ndopting proper pollution control
systems and measures and thereby creating environmental hazards and various other environmental
problem,

AND WHEREAS the West Bengal Pollution Control Board (hereinafler will be referred to as the
State Board) is exceuting the provisions of the Water (Prevention and Control of Pollution) Act,
1974, the Air (Prevention and Control of Pollution) Act, 1981, and the Environment (Protection)
Act, 1986 and Rules fromed thereunder for Prevention and Control of Pollution within the
territorial jurisdiction of West Bengal,

AND WHEREAS the State Board by the order bearing No.3895/43L/WPB/2003 dated 09/12/2010
declared the Block Development Officer, Sub-Divisional Officer of all the Districts, West Bengal
as Ex-Officio Environment Officers of the State Board. They were delegated powers fo inspect and
monitoring of the stone querics and stonc crushing units and also to issuc ‘Consent to Establish’

(NOC) and *Consent to Operate’ maintaining the norms and procedure as mentioned fhcrcin.

AND WHEREAS in the said Order of the State Board, the District Magistrates wcx:i: declared as
“Ex-Officio Senior Environmental Officer" of the State Board and powers were also!dclegated to
the District Magistrates of all the Districts of West Bengal to issue regulatory order against the
stone queries and stone crushing units in the form of closure, disconnection of, clectricity, water
line and also-to exercise such powers as conferred under the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981 and Environment
(protection) Act, 1986 and Rules framed thereunder, for the purpose of abatement of pollution from
the Stone quarries and stone erushing units.

AND WHEREAS the Ministry of Environment and Forest & Climatic Change, Govt. of India
issued Notifications dated 15-01-2016 and 20-01-2016 in order to streamline process of issuance of
Environmental Clearance (EC) for mining minerals units, as mentioned therein,

AND WHEREAS the District Level Environment Impact Assessment Authority (DEIAA) and
District. Expert Appraisal Committee (DEAC) have been constituted by the West Bengal
Government at all the Districts towards issuance o LB =Sl units dealing with mining of minot

ISSUED

£ AP HEioded
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minerals such as river sand, black stone, China Clay etc.

AND WHEREAS the Statc Board by the order bearing No.67/375L/WPB/2017 dated 24/01/2017 .
declared the Sub-Divisional Officers of all the District of West Bengal as Ex-Officio
Environmental Officers of the State Board. They were delegated powers to inspect and monitoring
of the units dealing with the mining of minor minerals, such as river sand, black stone, China Clay
etc., having mining leasé less than 5 hectare and also to issue ‘Consent to Establish’ (NOC) and
‘Consent to Operate’ maintaining the norms and procedure as mentioned therein.

AND WHEREAS in the said Order of the State Board, the District Magistrates were declared as
“Ex-Officio Senior Environmental Officer” of the State Board and powers were also delegated to
the District Magistrates of all the Districts of West Bengal to issue regulatory order against the
units dealing with the minor minerals in the form of closure, disconnection of] electricity, water line
and also to exercise such powers as conferred under the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981 and Environment
(protection) Act, 1986 and Rules framed thereunder for the purpose of abatecment of pollution from
the activities of mining of minor minerals units.

AND WHEREAS all these orders issued by the State Board with the condition “Rights is also
reserved to the West Bengal Pollution Control Board for withdrawal of such delegation of powers
at any point of time for public interest™. ' ‘

AND WHEREAS the Hon’ble National Green Tribunal, Principal Bench, in Original Application
No. 479 of 2016, vide its order on 19/07/2017 directed that the Stone Crusher units to obtain the
Environmental Clearance (EC) from the competent authority.

AND WHEREAS office Memorandum dated 12/12/2018 of the Ministry of Environment and
Forest & Climate Change, Government of India in connection with Order dated 4 September,
2018 & 13" September, 2018 passed by the Hon’ble National Green Tribunal, New Delhi in
0.ANo.173 of 2018 & O.A.No.186 of 2016 in the matters titles “Sundarsan Das Vs State of West
Bengal & Ors” & “Satendra Pandey Vs Ministry of Environment Forest & Climate Change &
Anr.”, directed that for areas 0 to 5 Hectres EC application of minor minerals to be evaluated by
State Level Expert Appraisal Committee (SEAC) for recommendation of EC by State Environment
Impact Assessment Authority (SEIAA) instead of DEAC / DEIAA.

AND WHEREAS the Department of Environment, GoWB has published the Gazette Notification
on 08/06/2022 under West Bengal Right to Public Service Act 2013 (vide no 1770-EN/A-02/2013
(Pt. T) dated 05/10/2021) for the various services of the State Board.

AND WHEREAS in the said notification, the power to issuc *Consent to Establish’ (NOC j and
‘Consent to Operate’ of all EC attracting units are delegated to the State Board.

AND WHEREAS the State Bo:,m'i. in co
GoWB. has introduced Online

Easc of Doing Business [nitiatives of
» Monitoring  System  (OCMMS)
N

or receiving & processing of Consent
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Apphivationg,

HENCE, aller caeiil conmideration of the above mentoned orders, Notification and National
Creen Tuibad Onders, West Bengal Pollation Control Boird, i consultation with the Department
of Eavianmient, Goverment of West Bongul hos deetded to withdimw the delegation of Power
SN o et Magistiate, Bub:Divikionsl Offfeors & Block Development Officers vide no.
AROFFILAVPI008 dated 091222010 and 67/3751L/WPL/2017 dated 24/01/2017.

NOW THEREFORE o ensure uniformity in consent application, processing through OCMMS
Al i supesession of all previous orders o this tepard, the State Board hereby orders that
teneetorth Consent 1 Bstablish (NOC) and Congent (o Operato applications of stone crushers and
unity dealing with mining ot all winor minerals sueh as tiver sand, black stone, China Clay etc.,
attecting Bavironmental Clearanee (5C) provistons shall be dealt by the State Board.

This onder will take inimediate offoet,

(hc.- Q*C-

Kalyan Rudra
Chairman
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Memo No. 02 (- % 3) 14A-10/2012

Copy forwarded to:-

1
2

O w0 N

11

12
13
14
15
16
17
18
19

5k

Dated : 0. 6].2023

The Principal Secretary, Department of Environment, GoWB

The Principal Secretary, Department of Micro, Small & Medium Enterpri
(MSME&T), GoWB :
The District Magistrate, Alipurduar / Bankura / Birbhum / Cooch Behar / Dakshin Dinajpur /
Darjeeling / Hooghly / Howrah / Jalpaiguri / Jhargram / Kalimpong / Kolkata / Malda /

Murshidabad / Nadia / North 24 Parganas / Paschim Bardhaman / Paschim Medinipur / Purba

Bardhaman . /

Purba Medinipur / Purulia / South 24 Parganas / Uttar Dinajpur

Chief Engineer (O&E / Planning & EIM), WBPCB

Chief Technical Advisor, WBPCB

Chief Scientist, WBPCB

Senior Personnel Manager, WBPCB

OSD to Minister-in-Charge, Department of Environment, GoWB

Joint Director (Durgapur Zone), Micro, Small & Medium Enterprise (MSME), N.S.Building,
Kolkata-700001

Senior Environmental Engineer, WBPCB — O&M Cell / Hooghly RO / Aiiporg RO/ Kolkata
RO/ Salt Lake RO

Environmental Engineer, WBPCB — Asansol RO / Howrah RO / Durgapur RO / EIM Cell /
Barrackpur RO / Siliguri RO ‘ 4

Senior Scientist, WBPCB - D. Gupta/ Dr. D. Chakrab'orty

Secnior Law Officer, WBPCB

Law Officer, WBPCB _

Finance & Accounts Manager, WBPCB

Assistant Environmental Engineer, WBPCB — Haldia RO / Malda RO

Environment Officer (Communication) - for circulation in float file

TA to Member Secretary, WBPCB

PA to Chairman, WBPCB

i
“‘ '\ ; A \?_.gt,,\/ /'
W = \C\ \
e

Chief Engineer (Planning)
West Bengal Pollution Control Board

ses and Textiles ;

g
A
®
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Cauﬂon from PNB: USE "FCMBR" MENU OPTION IN FINACLE INSTEAD OF "TM*"
institute Code- WBPCB | Collection Code- WBPCB
"' Cash can be deposited at any branch of Punjab National Bank

Caution from PNB: USE "FCMBR" MENU OPTION IN FINACLE INSTEAD OF "TM"
Institute Code- WBPCB | Collection Code- WBFPCE
Cash can be deposited at any branch of Punjab Naticnal Bank

- PCB — PCB
m CHALLAN WEST BENGAL CHALLAN
we o U Y

A\ |/ AT/ 4

WEST BENGAL POLLUTION CONTROL BOARD
"Paribesh Bhavan", 10A, LA Block
Sector-1ll, Salt Lake, Kolkata-106

(3rd Copy)
(To be sent by the unit along with application)

PAY-IN-SLIP
PUNJAB NATIONAL BANK
Branch : cgc\ayy'
Date

Application No

000000000731132

Name & Address of the Company / Unit:

WEST BENGAL POLLUTION CONTROL BOARD
"Paribesh Bhavan", 10A, LA Block
Sector-lll, Salt Lake, Kolkata-106

{4th Copy)
(To be retained by the depositor)

PAY-IN-SLIP
PUNJAB NATIONAL BANK .
Branch & ey
Date
Application No 000000000731132

Name & Address of the Company / Unit:

IVi/S. STONE INDIA

VILL.- PATHARCHAL , POST- HARINSINGHA , P.S.- MD BAZAR
, BIRBHUM , PIN- 731132 e

M/S. STONE INDIA

VILL.- PATHARCHAL , POST- HARINSINGHA , P.S.- MD BAZAR
, BIRBHUM , PIN- 731132 v

Pollution Category :  RED/ORANGE/GREEN/BIOMEDICAL

Pollution Category : RED/ORANGE/GREEN/BIOMEDICAL

Please Credit: A/C NO- 1096050101684
IFSC: PUNB0109620

WEST BENGAL POLLUTION CONTROL BOARD

Please Credit: A/C NO- 1096050101684
IFSC: PUNB0109620
WEST BENGAL POLLUTION CONTROL BOARD

Code Particulars Remarks Amount Code Particulars Remarks Amount

R4D R4D Consent to Establish

R4C g/ Consent to Operate 4000.00 R4aC a,:/ Consent to Operate 4000.00

R4M Analysis Charges R4AM Analysis Charges

R4N HW Authorisation R4N HW Authorisation

R40 BMW Authorisation R40 BMW Authorisation

R4P Import Clearance R4P Import Clearance

R4Q Lab Charges* R4AQ Lab Charges*

R4H Other R4H Other

R4Z Fine R4Z Fine

R4AR Arrear fees R4AR Arrear fees

R4AD Advance fees o R4AD Advance fees

Bank Service Charge 40.00 Bank Service Charge 40.00
TOTAL 4040.00 TOTAL - 4040.00

* Laboratory Recognition/Registration/renewal

APR 2023 TO MAR 2028

2/
Depositoél Kéme éSignature

1
1
1
i
]
i
1
|
i
I
I
1
|
1
1
1
I
1
1
|
i
1
|
1
I
1
Consent to Establish :
I
1
H
]
|
1
1
i
i
1
|
H
|
I
i
1
|
|
1
|
]
i
1
| Particulars of Cash/Cheque/Draft

Rupees {in words) :

Rupees Four Thousand F?“F\??B'Y)m"

Signature of Receiving Cashier

' %:le:}- o

* Laboratory Recognition/Registration/renewal

APR 2023 TO MAR 2028

Y

Depositor's Name & Signature

rticulars of Cash/Chgque/Draft» -

whes {in words) :

upees Four Thousand Fourty gnj‘yFEEs N

/"([3)7 Past

Signature of Receiving Cashier
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TO
Bk & L.R.G
Office of the B.L. & L.R.O Md Bazar
Md Bazar, Birbhume- 731127

Subject: Submission of Decuments in Response to Memo No.-M&ivi/1630/BL&LRO(MB}/2025, Dated
Q4/04/2025

Respected Sir,

This is in response to your notice, Memo No.-M&M/1630/BLE&LRO(MB)/2025, Dated 04/04/2025,
regardingthe submxsszun of copies of all Permis /SI ns/Consen /Lscemes and relevant documents related
toour  stone crushing unit, .Jl/., ................ ek A F R 47 [0 S .

We confirm that these documents are true and accura )5 copies of the.or ﬁ:nais and periain to the
operatipn of our stone ,cmshmg unit located at ...£L4 LBV FARS o i it b
e AT AL IV T3 G erssrssessessresseonsP 5.2 MD BAZAR, BIRBHUM, PIN- oo L

We understand that this submission is in compliance with the order of the Hon'ble NGT, Eastern Bench,
Kolkata, and we are committed to ensuring the lawful operation of our unit.

Please find enclos pies of the following documents, as requested:

Date: - <see /

pxgcer—-ﬁé-f’ AL 37T ESRL

Eacios.

, & Sincerely,
A A -
7 L@@J Ol r o erits ? i
£ i) ~
Y pfd CF o ReYEX &9 dren RKeoep .
. G /
) Q.TE Repriad 755 S0k
{ 2GR Gt S P 3 . ; S
' Nor Coifsp iy

g/ r=ts bevepee
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Annexure “H”
P.R/3212

T 4/05/25 M/s. Stone India
Address : Patharhel
P.S. Harinsingha -

To
B.L & L.R.O

Office of the B.L & L.R.O. Md. Bazar
Md. Bazar, Birbhum - 731127

Subject : Submission of Documents in Response to Memo No.
M&zi\*i/ 1630/BL&LRO(MB)/2025 dated 04.04.2025

Respected Sir,

This is in Response to Memo No. M&M/1630/ BL&LRO(MB) /2025
dated 04.04.2025 regarding the submission of copies of all
Permissiéns/ Consents/Licenses and relevant documents related to
our stone crushing unit, M/s. Stone India.

We confirm that these documents are true and accurate copies of the
original and pertain to the operation of our stone crusing unit located
at Patharehel harinsingha P.S Md. Bazar, Birbhum, Pin —

We understand that the submission is in compliance with the order of
the Hon’ble NGT, Eastern Bench, Kolkaté., and we are committed to
ensuring the lawful operation of our unit.

Please find enclosed copies of the following documents, as required.
Date :

Place : Harinsingha

Enclo : Sincerely

. Land documents

. Old CTO Xerox with for receipts
. CTC Reissued supply
GP/Trade Licence

. Panchayat Tax

. Khajna

. Commission Report

\]@OI:&W[QH



Co Annexvve L

WEST BENGAL POLLUTION CONTROL BOARD
Parthesh Bhawan, 104, Block LA, Sector 1T, Salt Loke
Kolkata 700 008,INDIA; Ph 335 0088,& Fax : (0091) (33) 335 8073

: .\ppllcmlm\ for Consent to Operate for Red & Orange Category Industrics

Application for Consent to Operate for dischavge of efMuent, under Scction 23 and Section 26 of Water (Prevention and
Control of Pollution) Act, 1974 and emisslon/continuation of emlsslon under Section 21 of the Alr (Prevention and Control
of Pollution) Act, 1981,

Application No. ¢ 4474788 i Date of Submission : 24/11/2023

Category : ORANGE :

Tndustry Type @ Stone erushers

From : M/S STONE INDIA,

VILLAGE- PATHARCHAL, POST- HARINSINGHA
{Name and Address of the Unit)

¢ T 3T RGN S oo b ST RN 0= SR WY T SO e WO T STV L

Sir,

1. I'We hereby apply in the application form for both Consent to Operate (Fresh/Renewal) (i) under sub-section
(2) of Section 25 and Section 26 of Water (Prevention and Control of Pollution) Act, 1974 to make discharge
from land/premises and (ii) under sub-section (2) of Section 21 of the Air (Prevention and Control of pollution)
Act, 1981 to make emission from a proposed industrial plane owned by SUNITI KUMAR PAL
for a period upto 24/11/2023

2. The Annexure, Appendices, other particulars and plans are attached .
3. I/We further declare that the information furnished in the application form, Annexure/Appendices and plans is
correct the best of my/our knowledge.
4. I/We hereby submit that in case of a change either or a point or the quantity of discharge or the quantity of
emissin, a fresh application for consent shall be made and until such consent is granted, no change shall
be made. i
5. I/We hereby agree o submit to the board, application for renewal of consent two months inadvance of the
date of expiry of the consented period, if to be continued there after, :
6. T/Weundertake to furnish any other information within seven days of its being called for by the State Board.
7. I/'We enclose herewith Challan of Rs, -
depositad at Branch on in favour of ! STONE, INDIA
West Bengal Pollution Control Board being the 'Consent to Establish application fee'. 6 corall Yoo {‘)1',
O = Proprietor ,,

Datc«unu».uuuunnu“u . 1Slg FIRLELLITARNIRLARANR RN AR RGN bY
)

cal

Name of the applicant :
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Designation : PROPRIETOR
Application on behalf of : M/S STONE INDIA
Address of applicant : PATELNAGAR, MD BAZAR

PART - A : (GENERAL INFORMATION)

Ol.

Full address of the proposed factory (mentioning Post Office,

VILLAGE- PATHARCHAL, POST- HARINSINGHA Police Station, local body with Ward No. etc.)

02.

03.

05.

06.

07.

08.

Telephone : -9732371632 Fax : -

Police Station : MD BAZAR P. 0. & Pin Code : HARINSINGHA 731132
LocalBody : HINGLOW PANCHAYAT Ward No : 2

J.L.No 1 37 Plot No. & Dag No. : 42

Full address of the Registered Office/City Office : PATELNAGAR, MD BAZAR
Telephone : -9732371632 Fax : -
E-mail : sunitikpal4394@gmail.com Website :

a) Size of industry (Large / Small[) : Large
b) Power Supply Agency at the factory premises
[viz, C.E.S.C/W.B.S.E.B/Others /specify)] : WBSEDCL

Year of commissioning of the industry : January/1900

(i) Number of persons engaged by the factory : 7
a) Workers/Labour (including contract engagements : ,,,
b) Management Staff : 1
c) Others(Night watchman ete.)  : 1
(ii) a) No. of working hourperday : 8
b) No. of working day per year  : 240,yes,No,yes

Population residing in the Quarters / Colony, if applicable : NA

Gross capital investment on land, building, plant & machinery Lakhs.2450000
excluding capital investment on pollution control system the unit till the date if application

(To be supported an undertaking affidavit, annual report or certificate from a Chartered Accountant).

-

Give the list of raw materials (including fuel) with consumption per month . STONE INDIA
(if the space provided below is for inadequate, please attach : ‘]ﬂ
separate sheet giving information using the same format ). Proprietor

SL NO, [Name of Raw Materials(including fuel) Quantity per Month |

1 STONE CHEL ﬂ Ly 4 '?'gggel\g/el\tﬂr?nth




09,  List of products and by-products manufactured ¢

6o

(if the space provided below is for inadequate, please attach separate sheet giving information using the same

Jormat ).
Name Production Capacity (Per Month) Average Production
(Per Month)

5/8" STONE 2000 Metric Tonnes/Month 1920 Metric
CHIPS Tonnes/Month
3/4" STONE 1500 Metric Tonnes/Month 1440 Metric
CHIPS Tonnes/Month
1/2" STONE 1000 Metric Tonnes/Month 960 Metric
CHIPS Tonnes/Month
1/4" STONE 500 Metric Tonnes/Month 480 Metric
CHIPS Tonnes/Month

PART - B : INFORMATION REQUIRED IN CONNECTION WITH PERVENTION AND
CONTROL OF WATER POLLUTION

10. Water consumption for different uses

I Type of Use Sources of supply (Strike out which if/are not spplicable) Quantity (M3/day)
Borewell Others 1 KLD
SPRAY
Borewsll |Domesticpurpose .. JOSKID

11.  Information regarding liquid waste discharged.
Do not give information on storm water discharged.

Sources (Place of |Quantity(M3/day) Place of discharge)

generation)

BOREWELL |GOOD SOAKPIT

(If the space provided above inadequate, please attach separate sheet giving information the same format).
(Note: Please attach a diagram showing liquid waste flow from its place of generation upto the of final

discharge.)

12.  Whether facilities available for liquid waste treatment

if yes.

{2) Quantity of Liquid waste reted

{b) Describe the facility along with a diagram

(Please attach separate sheet)

13.

L)

: Yes/No

STONE INDIA

MPﬁe:qr

's recogzised laboratory showing quality of liquid

~
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P WHethor witlor mefer af witlor Intili potite fntilled ¢ N,
1A, Whether enevgy et of B, T dnstalied }
W6, Whether wikte water flow menssiving devive Inainlled 1 No

PART « O INFORMATION REQUIRKD IN CONNECTION WITTH PERYENTION AMID
CONTROL OF Al PFOLLUTION
17, Detalls of sonves of onilsslones

(A)  (Kvinn TR JVOUREE)  osmasmsssnminsimniisiiines
Name the unlt operation eansing emisaion of pollutants
(Plense attach additionul sheet 11 tequired) {
[type..... e e CADMCISTUBIUNA. oo
(M (From l! m*uum. llonwru.lxlln oiu.)

INocofunin | nlmclly ofenchunlt “luel uved (naturs & l

Iumuﬂty) In lndlvtvl:ml
‘urnnee BUNPRR—

08 R B TRV 2SS 1 KD A S AT A0 L VA B IS SRR B M A SRS e e

}“l‘ym'\ﬂ‘ Fueaneo/llontera/in.

(€)  (From Bollers)

Numiher of bullers

(‘,:npnclty of each holler |Fuel uml (nnturc&mmnmy) in }
(ndiyldual bollers )

D, (From Dlesel Generntor Setn)

. Cnpacllyofm?chl)(isoln liolulll or the uluck nb;;\;g ilclulntj;tﬁtiié"t)(; m;n;;“ l
. . DG ety

“Now 0F DG wo

NI ARB

1L, (Nolwo pollution control measures)

l‘Ac,ulisuc‘cucluuuw;\cuunuumu_unenLu!Jlﬁn:num..iJﬂxhauu.mumct |

17, Emlssion Detalls,

Tomtssion | Stack |Dolght| Staek | Fuel [Quimtlf G Fuel | SMF | Plant |Consp-| Btack {Remar|Pollut
‘Typo  |[Attach| of the | Diame | Connu| -ty Quantl Cupact] Unit | Draft | ks on
ol To | Stack | tor  |mption ty(m*3 y Type | Contro
/hr)) : I
Equlp
ments

P YLty !

I/ the space provided above Is Inadequate, please attach yeparate sheet glving Informatlon using the same format

(Ateach latest ‘analysls report’ of the Board's recogzlsed laboratory)
STONE NDIA
(m:,.,_ M“/;‘ ¥ ’Yf', /é\j

PART - D : OTHER INFORM
""i”) ‘ Prog(ictqyj ‘

i
P




i

19.

20.

21'

22.

6y

Give details regarding solid waste

Type of Waste Description of  |Quantity per month unit Method of disposal
waste
(Lump/Paste/Dust,
etc.)

Attach a separate sheet (not applicable to small scale unit)
Providing a brief write-up and schematic flow sheet

of the manufacturing process clearly showing sources

of generation of solid (hazardous and, non-hazardous)
liquid and gaseous wastes

Attach layout plan showing the different outlets for liquid
waste discharge

Other relevant information, if any :
(Please attach separate sheet if required)
Seal Signature of Applicant...........coccocovvvnecvrcvcncvcnrennnen

Check-list of accompaniments: [Please put tick mark (-)as applicable]

[
]
[l
[
1
{
0
{
{
1]
0

The THIRD PART of the challan (in original) as proof of deposition of consent application fee
Undertaking/Affidavit/Andull Report/certificate from a Chartered Accountant (Item No.07)
Additional sheet against Item No.08

Additional sheet against ltem No.09

Additional sheet against Item No.l1 (b)

Additional sheet against ltem No.13

Additional sheet against Item No.17 (A)

Additional sheet against Item No.18

Additional sheet against ltem No.20

Additional sheet against Item No.21

Additional sheet against Item No.22

Notes : => All enclosures, documents and analysis reports of Board's recogzised laboratories must be

signed/counted-signed by the applicant with official seat. -

=> All subsequent connection in the application form and enclosures should be signed by the applicant or any
person authorised by tln applicant.

=> The form is to be filled prefenbly in by type written or logible hand writing
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Government of West Bengal
Office of the District Magistrate

Birbhum
Email :: dm-bir@nic.in
Memo No. M&M/4142(50)/DL&LRO(B)/2025 Date: 07.08.2025
To,
Name of Stone Crushing Unit : Stone India
Name of Proprietor/Owner’ : Suniti Kumar Pal
Address : Harinsinga, PS-Md.Bazar, Dist.-Birbhum

Mouza where crushing unit is located : Harinsinga-38

P.S. & District : Md. Bazar, Birbhum.

Sub: Operation of Stone Crushing Unit without obtaining requisite Consent to
Establish/Consent to Operate from the WBPCB and imposition of Environinent

Compensation in terms of the solemn order dated 21,03.2025 passed by the IHon'ble
NG, Eastern Zone Bench in O.A. No. 154/2024/EZ..

Whereas, in terms of the solemn order dated 21.03.2025 by the Hen’ble National Green
tribunal, Eastern Zone Bench passed in O.A. No. 154/2024/EZ (Earlier O.A. No.722/2024/PB) in
the matter of Re: News item titled “Birbhum- a proposed Coal mine in West Bengal and the related
health hazards” appearing in “The Hindu” dated 12.05.2024 as regards determination of
Environmental Compensation against the Stone Crushing Units operating illegally in contravention
of law. Notice being Meine No. M&M/ 1 636/D1Lil.RO(B) dated 04.04.2025 was issued to the 226
number of stone crushing units under PS- Md. Bazar asking them to submit copies of all
permissions/consents/licenses/relevant documents related to their stone crushing units in the office
of the BL&LRO. Md. BBazar within two weeks from the date of receipt of the said notice:

And whereas, in terms of the said direction vide the Notice dated 04.04.2025, the appearing

stone crushing units have submitied certain documents as available to them, in connection with
their respective crushing units:

And whereas. after scrutiny of thc said documents, as submitted by the appearing stone
crushing units before the BL&LRO, Md. Bazar Block, it appears that your stone crushing unit is

being operated/run by you without valid subsisting Consent/Permission/Clearance from the
appropriate authority from the period from 01-Avor-23 till date;

And whereas, in earlier occasion, the Hon’ble National Green Tribunal, Eastern Zone vide
Order dated 15.11.2016 passed in O.A. No. 41/2015/EZ read with the Order dated 11.19.2017

passed in O.A. No. 44/2015/EZ ig the malier of Joydeep Mukherjee Vs. WBPCB & Os.,
categorized the stone crushing units into two as follows:

Category-! : Those units which did not have any consent at any point of time but running
illegaily: :

Category-TI : Those units which possessed consents to operate the validity of which expired
and were not renewed but continuing to be operating illegal}y.

The Hon'ble Nationai Green Tribunal vide the aforesaid orde

| ¥ k 1, was pleased to impose 4 fine
1 of Ks. 1.5 Lakhs for Category-I and Rs.

of 1.00 Lakh for the Category-11, which was to be submifted
| with the WBPCR.




Annexure J

Government of West Bengal
Office of the District Magistrate Birbhum
Email: dm-bir@nic.in

Memo No. M&M/4142(50)/DL & LRO(B)/2025 Date: 07.08.2025
To

Name of Stone Crushing Unit ;1 Stone India

Name of Proprietor/Owner :: Suniti Kumar Pal

Address

:: Harinsinga, PS-Md.Bazar, Dist. Birbhum
Mouza where crushing unit is located :: Harinsinga-38

P.S. & District :: Md. Bazar, Birbhum..

Sub: Operation of Stone Crushing Unit without obtaining
requisite Consent to Establish/Consent to Operate from the
WBPCB and imposition of Environment Compensation in
terms of the solemn order dated 21.03.2025 passed by the
Hon'ble NGT, Eastern Zone Bench in O.A. No. 154/2024/EZ...

Whereas, in terms of the solemn order dated 21.03.2025 by the Hon'ble
National Green tribunal, Eastern Zone Bench passed in O.A. No. 154/2024/EZ
(Earlier O.A. No.722/2024/PB) in the matter of Re: News item titled "Birbhum- a
proposed Coal mine in West Bengal and the related health hazards" appearing in
"The Hindu" dated 12.05.2024 as regards determination of Environmental
Compensation against the Stone Crushing Units operating illegally in contravention
of law, Notice being Memo No. M&M/1630/DL&LRO(B) dated 04.04.2025 was
issued to the 229 number of stone crushing units under PS- Md. Bazar asking them
to submit copies of all permissions/consents/licenses/relevant documents related

to their stone crushing units in the office of the BL&LRO, Md. Bazar within two
weeks from the date of receipt of the said notice;

And whereas, in terms of the said direction vide the Notice dated 04.04.2025,
the appearing stone crushing units have submitted certain documents as available
to them, in connection with their respective crushing units;

And whereas, after scrutiny of the said documents, as submitted by the
appearing stone crushing units before the BL&LRO, Md. Bazar Block, it appears
that your stone crushing unit is being operated/run by you without valid subsisting

Consent/Permission/Clearance from the appropriate authority from the period from
Since inception till date;

And whereas, in earlier occasion, the Hon'ble National Green Tribunal,
Eastern Zone vide Order dated 15.11.2016 passed in O.A. No. 41/2015/EZ read
with the Order dated 11.10.2017 passed in O.A. No. 44/2015/EZ in the matter of

Joydeep Mukherjee Vs. WBPCB & Os., categorized the stone crushing units into two
as follows:

Category- I: Those units which did not have any consent at any point of time
but running illegally;

Category-II: Those units which possessed consents to operate the validity of
which expired and were not renewed but continuing to be operating illegally.

The Hon'ble National Green Tribunal vide the aforesaid order, was pleased to

impose a fine of Rs. 1.5 Lakhs for Category-1 and Rs. 1.00 Lakh for the Category-II
which was to be submitted with the WBPCB.

d
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while ndopting the atoresaid method and manner of imposition of s
pemalty, it appoars that your stone erushing falls within the Category- 1l and therefore, you are
Bable o pay a fine of Ry, 1,00,000 (Rs. One Lakh only),

You are therefore directed 1oy

o Not 1o resumaicontinue operation in your stone erushing unit until you obtain the requisite
licensa'eonsentpemission from the apetent authority;

2 May the aforesaid flue of Rs. 100,000 (Rs. One Lakh only) with the regional office of the
WBPCH within one month from the date oft receipt of this order and to obtain requisite
consents’penmission thereof in respect of your crushing unit following the relevant
procedure,
ty the avent of failure of the aforesaid directions, legal action shall be taken against your
crhing unit strictly in accordance with the law.

tis clarified that payment of the aforesaid fine shall not fpsu fucto ereate any right or equity
w favour of you to grantfissue requisite consent/permission by the competent authority, for which
you have to tollow the relevant procedure to apply and such application shall be dealt with by the

competent authority in accordance with faw.

District Magistrate

\Dliirhhu m.

Memo No. MEMAAHS0V IOVDLELRO(B)2023 Date: 07.08.2023
Copy forwarded for information and necessary action to:
L. The Superintendent of Police, Birbhum with a request to make necessary arrangements
to snsure that the stone crushing unit in issue does not resume‘continue its operation till
ire obixing the requisite consentsipermissions.

fhe Additional District Magistrate and District Land & Land Reforms Officer,

fu4

Birbhum,
J -
| 3. - The Sub-Divisional Officer, Suri Sadar Sub-Division, Rirbhum.,

=

The Environment Engineer and In-Charge, WBPCB, Durgapur Regional Office.

4.
5. The Sub-Divisional Land & Land Reforms Officer, Suri Sadar Sub-Division, Rirbhum.
4. The Block Development Oflicer, Md. Bazar Dev. Block, Birbhum.,

The Block Land & Land Reforms Qilicer, Md. Bazar Block, Birbhum,

8. The Mining Officer, Suri Zone,

Q. The Qfficer-in-Charge, Md. Bazur Police Siation. ) L

District Magistrate

\ Birbhum.
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And whereas, while adopting the aforesaid method and manner of imposition
of such penalty, it appears that your stone crushing falls within the Category-1l and
therefore, you are liable to pay a fine of Rs. 1,00,000 (Rs. One Lakh only).

You are therefore directed to:

1. Not to resume/continue operation in your stone crushing unit until you obtain
the requisite. license/consent/permission from the competent authority,

2. Pay the aforesaid fine of Rs. 1,00,000 (Rs. One Lakh only) with the regional office
of the WBPCB within one month from the date of receipt of this order and to obtain
requisite consents/permission thereof in respect of your crushing unit following the
relevant procedure,

In the event of failure of the aforesaid directions, legal action shall be taken against
your crushing unit strictly in accordance with the law.

It is clarified that payment of the aforesaid fine shall not ipso facto create any right
or equity in favour of you to grant/issue requisite consent/permission by the
competent authority, for which you have to follow the relevant procedure to apply

and such application shall be dealt with by the competent authority in accordance
with law. :

Sd/- Illegible
District Magistrate
Birbhum.

Date: 07.08.2025

Memo No. M&M/4142(50)/1(9)/DL&LRO(B)/2025

Copy forwarded for information and necessary action to:

1. The Superintendent of Police, Birbhum with a request to make necessary
arrangements to ensure that the stone crushing unit in issue does not

resume/continue its operation till he obtains the requisite consents /permissions.

2. The Additional District Magistrate and District Land & Land Reforms Officer,
Birbhum.

3. The Sub-Divisional Officer, Suri Sadar Sub-Division, Birbhum.
4. The Environment Engineer and In-Charge, WBPCB, Durgapur Regional Office.

5. The Sub-Divisional Land & Land Reforms Officer, Suri Sadar Sub-Division,
Birbhum.

6. The Block Developrhent Officer, Md. Bazar Dev. Block, Birbhum.
7. The Block Land & Land Reforms Officer, Md. Bazar Block, Birbhum.
8. The Mining Officer, Suri Zone.
9. The Officer-in-Charge, Md. Bazar Police Station.
Sd/- Illegible

District Magistrate
Birbhum.
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: Eastern 2ona Bdnewn, Kol ate: ; - 1=
Before Ld ___Judge 2
Suit/Case No.’ - at20es @
l
Ml Steve Toaie ol
: pellant. .

—VS—

The State of weat Bengal & Otens  —Defondant

Opp. Part
Rosesrdors .

KNOW ALL MEN by tHese . gy L

that |/We do hereby in my / our name and my / (our behalf conslitute and appoint Sri

Sreven Sounadie Rigwas Advocate ' . .
true and lawful Pleader / Advocale & Allorneys lo appear.and acl for me / us in the
matter noted above to the sult written slatement, conduct suil, appeal from original
suit order etc. and for thal purose to do all acts and - things, whatsoever in that
connection including compromise of the above malter. disposing in or withdrawing
money from filling or taking out of appear. document and payment order from Court
reffering matters in dispute between the parties here to arbitration, withdraéwing the above
matters with liberty title fresh suit, sending properties released fromattachment filing execution
or Miscellaneous cases and other petitions, birding at execution sale, oblaining payment from
- us our Court, Withdrawing custody and other fees and doing on my / our behalf such other acts
'n the above mallers as are necessary and proper

1/ We hereby agreeing toratify and confirm all acts so done by the sald Advocate dr’Allomayb as
my / our own acts and as it done by - 1

me / us to all igtents and purposes. -

S'\E\Je_v'\ Sa;;a\aeu e Rigwas
' Advocale.
l-h'sh Couvnt Cadc vt

5, Paue Lasne.) Kolkata, FO0 2\

Mab § Feoduisagy

Emails \migwas, Steven @ %wnlL.Com
F/ 459 [|308 /2014



